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BEFORE THE HON’'BL . NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 323/2025

(SuoMotu based on News Item titled “Illegal waste dumping leads to
environmental fears in Faridabad”)

Reply on behalf of Respondent No. 2 i.e. Haryana State
Pollution Control Board through Regional Officer,
Ballabgarh Region : s ian0

MOST RESPECTFULLY SUBMITTED:

1. That the present reply is being filed in compliance of the directions passed by the
Hon’ble National Green Tribunal vide order dated 08.07.2025 in O.A. No. 323/2025,
wherein the Hon’ble Tribunal took cognizance of a news item titled “Illegal waste

dumping leads to environmental fears in Faridabad”.

2. That before passing of order dated 08.07.2025 by this Hon’ble Tribunal; a
communication was received from the District Administration regarding this illegal
dumping of waste. Therefore, a joint inspection was conducted on 20.06.2025 by the
representatives from HSPCB and Department of Mines & Geology, Faridabad. The
joint inspection confirmed instances of illegal dumping of solid waste at some

locations in Dhauj and adjoining areas of Faridabad.

3. That report of the jbint inspection was submitted to Deputy Commissioner, Faridabad
on the same day, i.c., 20.06.2025 by HSPCB and Department of Mining, Faridabad.
Thereafter, Deputy Commissibner, Faridabad ﬁllrsued the maﬁer with concerned
departments vide letter dated 20.06.2025. Copy' of report of the joint inspection

submitted to Deputy Commissioner, Faridabad is annexed as Annexure-R/1.

4. That in compliance with the Hon’ble NGT order dated 08.07.2025, the Haryana State
Poilution Control Board (IHISPCB) initiated extensive inter-departmental coordination

and issued communications secking Action Taken Reports (ATRs) from all concerned
authorities including:
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a) Municipal Corporation Faridabad (MCF) — 16.09.2025 (Copy of letter to MCF
is annexed as Annexure-R/2)

b) District Development &Panchayat Officer (DDPO), Faridabad — 29.09.2025,
followed by reminder dated 26.11.2025(Copies of letter issued to DDPO,
Faridabad is annexed as Annexure-R/3)

¢) CPCB - 19.11.2025 (Copy of letter sent to CPCB is annexed as Annexure-

R/4)

5. That on request of Deputy Commissioner, Faridabad, the Municipal Corporation
Faridabad convened a meeting regarding compliance, and a joint meeting was held on
02.12.2025 at 03:00 PM, under the Chairpersonship of ACMC-I, MCF, wherein all
stakeholder departments participated. The Minutes of the Meeting were issued vide
letter dated 09.12.2025, outlining responsibilities for removal, remediation,
identification of violators, and enforcement action. (Copy of minutes of meeting dated

09.12.2025 annexed as Annexure-R/S)

6. That for identification of land ownership, excavation quantity, and liability, HSPCB
issued letters dated 15.12.2025 to:
a) ACP, Faridabad — seeking statements and records of landowners
b) Naib Tehsildar, Dhauj — seeking land ownership details
c) District Mining Officer, Faridabad — seeking estimated quantity of excavation
d) DDPO, Faridabad — seeking estimated quantity of waste and land ownership
details ' V

(Copies of the communications with ACP, Faridabad, Naib Tehsildar, Dhauj,
District Mining Officer, Faridabad and DDPO, Faridabad are annexed as
Annexure-R/6 Colly)

7. That replies were duly received, including:

a) Mines & Geology Department — 19.12.2025 (Copy of reply of Mines &
Geology Department, Faridabad is annexed as Annexure-R/7)

b) Naib Tehsildar, Dhauj — 23.12.2025 (Copy of reply of Naib Tehsildar, Dhauj
is annexed as Annexure-R/8)

¢) SHO, Dhauj - 27.12.2025, confirming unauthorized activities and providing

local enforcement inputs (Copy of reply of SHO, Dhauj is annexed as
Annexure-R/9)

8. That based on inspection findings and information received, the HSPCB issued Show
Cause Notices to land owners/farmers on 26.12,2025, under the provisions of the
Environment (Protection) Act, 1986 and the Solid Waste Management Rules, 2016.
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(Copies of Show Cause Notices to land owners/farmers are annexed as Annexure-

R/10 Colly)

That Show Cause Notice was also issued to M/s Greentech Environ Management Pvt.
Ltd. on 07.01.2026 for illegal dumping and improper handling of solid waste at
various locations in District Faridabad, violations of the Environment (Protection)
Act, 1986 and Solid Waste Management Rules, 2016 and adjudication under Sections
1S & 15A of the Environment (Protection) Act, 1986. M/s Greentech Environ
Management Pvt. Ltd. submitted its reply on 10.01.2026. (Copiesof SCN, its reply

and photographs of violations are annexed as Annexure-R/11Colly)

That replies were also received from individual landholders, namely:
a) Sh. Dilshad S/o Chav Khan — 07.01.2026
b) Sh. Ayub —07.01.2026, which are undcr examination.

(Copies of replies received from individual 1andholders annexed as Anngxure—R/lZ) ,

That considering the scale of remediation involved, MS, HSPCB, vide DO letter no.
HSPCB/11329 dated 12.01.2026 has requested the -Commissioner, MCG for effective
remediation of solid waste. (Copy of DO letter dated '12.01.2026 is annexed as
Annexure-R/13)

That no fresh waste has been dumped on the sites in question as regular monitoring of

these areas is being carried out.

In view of the facts and actions stated above, it is most respectfully prayed that the Hon’ble

Tribunal may kindly take the present reply on record

Q
Re u()‘}xﬂ Officer
Ballabgarh Region, HSPCB

Date: 13.01.2026

Place:

Faridabad



Office of Deput‘Y igmmissioner, Faridabad  aAnnexure-R/1

Mini Sec t, Sector-12, Faridabad
Office Phone:- 0129-2227936, 2226604, Email Id - dcfbd@hry.nic.in

To
1. Director General, Mines and Geology Department, Plot No. 9, Sector-22, IT Park,
Panchkula
2. Commissioner of Police, Sector 21C, Faridabad.
3. Commissioner, Municipal Corporation, B.K. Chowk, Faridabad
4. Commissioner, Municipal Corporation, Gurugram.
5. DTP (E) Faridabad
No  9964-68/LFA Date:- 20-06-2025
Subject: Unauthorized Earth Excavation and Illegal Dumping of Solid Waste in Dhouj Area,

Faridabad — Immediate Action Requested.

It is brought to your notice that a joint inspection was conducted by officials from the
Mines and Geology Department, Faridabad and the Regional Officer, Ballabgarh Region, Haryana State
Pollution Control Board in the area of Dhouj, Faridabad. During the said inspection, it was observed by
the team that unauthorized excavation of earth and subsequent illegal disposal and burial of solid waste
was observed at the following geographic coordinates:

Site | Geo-coordinates Area
No.

01 Lat:28.342857 ° N, Long: 77.203263 ° E | 2.5 acres approx.

02 Lat:28.343762 ° N, Long: 77.203240 °E | 2.0 acres approx.

03 Lat: 28.343564 ° N, Long: 77.203266 ° E | 0.5 acres approx.

04 Lat: 28.344410 ° N, Long: 77.203355 °E | 1.0 acre approx.

05 Lat: 28.323424 ° N, Long: 77.221976 °E | 1.0 acre approx.

06 Lat: 28.322465 ° N, Long: 77.222588 °E | 1.5 acres approx.

As per the information provided by the local residents, the excavated sites are being filled
with solid waste, which is allegedly being transported from the Bandhwari landfill site, Gurugram and
later capped with earth. It was also brought to the notice of the inspecting team that one of the
landowners is reportedly planning to establish residential colonies at or around coordinate 28.343762 °
N, 77.203240 ° E.

This matter is of serious concern from both environmental and planning perspectives. In
view of the above, you are hereby requested to initiate necessary action against the violators as per the
relevant provisions of law and take immediate steps to prevent any further illegal excavation of earth,
dumping of solid waste and unauthorized construction activity in the area.

This is for your information and necessary action, please.

Encl :- As above. “Q//

for Deputy Commissioner
Faridabad



Mobile User
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Report on Joint Inspection Conducted in Dhouj Area, Faridabad Regarding

Unauthorized Excavation and lllegal Dumping of Solid Waste
Submitted to:
Sh. Vikram Singh, 1AS, Deputy Commissioner, Faridabad

A joint inspection was carried out by the officials of the Mines and Geology Department,
Faridabad, and the Haryana State Pollution Control Board (HSPCB), Regional Office Ballabgarh, on
20-June-2025 in the area of Dhouj, Faridabad, on account of credible information received
regarding illegal earth excavation and suspected solid waste dumping activities. The joint team

visited various sites as indicated through shared geo-coordinates. The following table summarizes
the location details and observations:

Site No. Geo-coordinates Area (approx.)
01 Lat:28.342857 ° N, Long: 77.203263 ° E 2.5 acres
02 Lat:28.343762 ° N, Long: 77.203240 ° E 2.0 acres
03 Lat: 28.343564 ° N, Long: 77.203266 ° E 0.5 acres
04 Lat: 28.344410 ° N, Long: 77.203355 ° E 1.0 acre
05 Lat: 28.323424 ° N, Long: 77.221976 ° E 1.0 acre
06 Lat: 28.322465 ° N, Long: 77.222588 ° E 1.5 acres

Local residents informed the inspecting team that the solid waste is being transported from the
Bandhwari landfill site, Gurugram, and is being dumped at the above-mentioned sites. Post-
dumping, the waste is reportedly being covered with earth to conceal the activity. It was also
stated that one of the landowners is planning to develop a residential colony at the site
mentioned at Sr. No. 02 (Lat: 28.343762 ° N, Long: 77.203240 ° E).

In view of the serious nature of violations and potential environmental damage, the matter is
submitted for your kind perusal and further necessary direction.

Enclosures: Site photographs with GPS coordinates.

chormesoS tRrer S g P/..t.
Mm\\wi)ﬂcem ME}\ bl v
| Mines and Geology Department, Faridabad HSPCB, Regional Office, Ballabgarh




86FF+JF, Fatehpur Taga, Haryana 121004, India

Latitude Longitude
28.32293499726802° 77.22168870270252°
Local 11:56:34 AM Altitude 200 meters

GMT 06:26:34 AM Friday, 20.06.2025
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86GH+X68, Samaypur Dhauj Ballabhgarh Rd, Fatehpur Taga, Haryana
121005, India

Latitude Longitude

28.3272674° 77.2252469°

Local 11:55:35 AM Altitude 200 meters
GMT 06:25:35 AM Friday, 20.06.2025




6FF +JF, Fatehp

Latitude

28.32299631088972°

Local 11:55:31 AM
GMT 06:25:31 AM
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ryana 121004, India

Longitude

77.22207058221102°

Altitude 200 meters
Friday, 20.06.2025
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86FF+JF, Fateh

Latitude

28.32261095289141°

Local 12:08:47 PM
GMT 06:38:47 AM
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Longitude

77.22323625348508°

Altitude 201 meters
Friday, 20.06.2025
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T e oo - ool Camera Lite
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Unnarhéd Road, Fa"tehpur Taga, Haryana 121004, India

Latitude Longitude

28:3279021° 77.2205762°

Local 11:51:50 AM Altitude 201 meters
GMT 06:21:50 AM Friday, 20.06.2025

11
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T e oo - ool Camera Lite
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Unnarhéd Road, Fa"tehpur Taga, Haryana 121004, India

Latitude Longitude

28:3279021° 77.2205762°

Local 11:51:50 AM Altitude 201 meters
GMT 06:21:50 AM Friday, 20.06.2025

13
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86w3+558, Dhouj, Haryana 121004, India
Lat 28.344421° Long 77.20366°
20/06/2025 11:03 AM GMT +05:30
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Nurpur Dhumaspur, Haryana, India

86v2+wxr, Nurpur Dhumaspur, Haryana 121004, India
Lat 28.344177° Long 77.203336°
20/06/2025 11:02 AM GMT +05:30




Faridabad, Haryana, India
o 86r3+jqj, Manger - Dhauj Rd, Faridabad, Haryana
# 121004, India
Lat 28.342857° Long 77.203263°
20/06/2025 09:51 AM GMT +05:30
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Faridabad, Haryana, India

86r3+jqj, Manger - Dhauj Rd, Faridabad, Haryana
121004, India

Lat 28.342736° Long 77.203269°

20/06/2025 09:51 AM GMT +05:30
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\a/ I HARYANA STATE POLLUTION CONTROL BOARD v o)
\ - Ballabgarh Region, Opp. Hewo Appmt., Sector-106A, l'urid:‘uhad . » o
\ {'\'ﬂf& Lmail; hpebrobregmail,com Website: ww w.hspeb.gov.in #"
HSPCBBR/2028/ 19T - @9 Dated: 16/09/2025
To

The Commissioner,
Municipal Corporation,
B.K. Chowk, Faridabad.
Sub:- Secking Action Taken Report regarding unauthorized earth excavation and illegal
dumping of solid waste in Dhouj area, Faridabad — as per NGT Order in OA No.
ping ) , p
323/2025 dated 08.07.2025.
Reference:

1. Hon’ble National Green Tribunal (NGT), Principal Bench, New Delhi, Order dated 08.07.2025 in
Original Application No. 323/2025.
2. Office of the Deputy Commissioner, Faridabad, Memo No. 9964-68/LFA dated 20.06.2025.

This is to bring to your attention that the Hon’ble NGT, Principal Bench, New Delhi, in its order
dated 08.07.2025 in OA No. 323/2025 has taken suo motu cognizance of the environmental violations reported in
the news item titled "Illegal waste dumping leads to environmental fears in Faridabad" published in the Hindustan
Times dated 27.06.2025. The Tribunal has noted serious concerns regarding illegal dumping of municipal solid
waste and unauthorized earth excavation in the Dhouj area of Faridabad, and has impleaded the Haryana State

Pollution Control Board among other authorities to file a response. The matter pertains to following locations in

Ballabgarh Region:

S. No. Geo-coordinates Area

01 Lat:28.342857 N, Long:77.203263 E 2.5 acres approx.
02 Lat:28.343762 N, Long:77.203240 E 2.0 acres approx.
03 Lat:28.343564 N, Long:77.203266 E 0.5 acres approx.
04 Lat:28.344410 N, Long:77.203355 E 1.0 acres approx.
05 Lat:28.323424 N, Long:77.201976 E 1.0 acres approx.
06 Lat:28.322465 N, Long:77.222588 E 1.5 acres approx.

Pursuant to this, the concerned AEE from this office carried out a follow-up inspection of the aforesaid
sites on 18.08.2025 and found that the municipal solid waste remains at these locations (Photographs attached),
similar to the condition observed during the initial inspection on 20.06.2025.

In view of the above, and with reference to the Deputy Commissioner, Faridabad, Memo No. 9964-

68/LFA dated 20.06.2025, it is requested to provide the Action Taken Report (ATR) in line with the Solid Waste

Management Rules, 2016 for reply in the Hon’ble Tribunal.
The next date of hearing in Hon’ble NGT is scheduled for 10.10.2025.

Enclosures: As above

Rc;,&:nnl OMMicer

Ballabgarh Region

Endst No. HSPCB/BR/202S/ Dated: 10972025

A copy of above is forwarded 10 ;
I. Member Secretary, HSPCB, C-11, Sector-06, Panchkula for information please.

2. Deputy Commissioner, Faridabad for information please.
Ru%nul Officer

Ballpibgarh Region
4" /ﬂ'/

N

22
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Ballabgarh Region, Opp. Hewo Appmt., Sector-16A, Faridabad

------------------------------------

167 Annexure-R/3

HARYANA STATE POLLUTION CONTROL BOARD

Email: h.spcbrobr@gmaILc;omWebslte: www.hspcb,gov.in

NO. HSPCB/BR/2025/ 2Q17 — 2919 Dated:24-11- zozs

To

Sub:

Ref.:

The District Development & Panchayat Officer (DDPO),
ddpoftb.fbd@hry.nic.in

2nd Floor, Mini Secretariat,

Sector-12, Faridabad-121004.

Reminder-I

Seeking Action Taken Report (ATR) regarding unauthorized earth
excavation and illegal dumping of solid waste in Dhouj Area,

Faridabad - compliance of Hon’ble NGT directions in OA No.
323/2025 - reg.

1. This office letter No. HSPCB/BR/2025/2207-09 dated 29.09.2025
2. Hon’ble NGT order dated 08.07.2025 in OA No. 323/2025

3. Office of Deputy Commissioner, Faridabad, Memo No. 9964-68/LFA
dated 20.06.2025.

Please refer to this office letter cited at Ref. (1) above, wherein

submission of a comprehensive Action Taken Report (ATR) was sought from your

office regarding unauthorized earth excavation and illegal dumping of municipal

solid waste at various locations in Dhouj Area, Faridabad, as recorded in the

compliance proceedings of the Hon’ble National Green Tribunal.

As mentioned earlier, the Hon'ble Tribunal has taken serious cognizance

of the matter and directed strict compliance with the environmental norms under

the Solid Waste Management Rules, 2016. A follow-up inspection by the concerned

AEE on 18.08.2025 revealed that municipal solid waste still remained at the

identified locations, similar to the violations observed during the initial inspection on
20.06.2025.

Your office was requested to furnish the ATR indicating:

Enforcement measures against unauthorized excavation and illegal
dumping of solid waste;

Penal actions taken agalinst violators;

Preventive and monitoring mechanisms adopted to avoid recurrence;
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« Coordination steps taken with other departments/agencies.

However, the ATR has not been received till date, which is causing delay
in preparing the consolidated reply to be filed before the Hon’ble NGT. The matter .|s
listed for the next hearing on 15.01.2026, and timely submission is critical to avoid

any adverse observation for non-compliance of Hon’ble NGT directions.
In view of the urgency, you are once again requested to submit the ATR

immediately, preferably within 03 days, so that the same may be incorporated into
the consolidated report of this office for submission before the Hon’ble Tribunal.
This may be treated as MOST URGENT.

Encl.:
1. Copy of this office letter dated 29.09.2025 (Annexure-I)
2. Copies of references already enclosed
Re&fc:nal Officer
/ﬁJBallabgarh Region
e
Endst. No. Dated:
Copy to:
1. Deputy Commissioner, Faridabad - for kind information please.
2. Additional Deputy Commissioner, Faridabad - for information and
necessary directions to concerned authorities to ensure timely submission
of ATR.

Regional Officer
Ballabgarh Region

A=

7

24
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Hon’ble NGT Matter

| - . .
, HARY. o - Via c- lghiey
‘g// l [FE | YANASTATE POLLUTION CONTROL op ™ ™ Speed Post.
/] a

Ballabgarh Reg; AR T
N abgarh Region, Opp. llcwu/\ppml., Sect-16A y - .-2_..\1;
W/ oore | c-mail: | baridabad I
: | ML Jspebrobr@gmail.com Website: www bspeborpin | asizghy
e B L LASPED.org.in N,

...............................
..................
-------

No. ISPCB/BR/2025/ 22 91 ~ 09 ', ........
Dated: 2409 /2625

To
Phe District Development & P i
; _ anchayat Officer (DDP
(ddpotbd@hry.nic.in) e
Z‘nd Floor, Minj Secretariat,
Sector-12, Faridabad-121004

Subject: Secking Action Taken Report (ATR) regarding unauthorized earth excavation and illegal

dumping of solid waste in Dhouj Area, Faridabad — compliance of Hon’ble NGT directions in OA
No. 323/2025 - reg.

Ref:

I.- Hon’ble NGT order dated 08-07-2025 in OA No. 323/2025
2. Office of Deputy Commissioner, Faridabad, Memo No. 9964-68/LFA dated 20-06-2025

Whereas, the Hon’ble National Green Tribunal, Principal Bench, New Delhi, in OA No.
323/2025, vide order dated 08.07.2025, took cognizance of environmental violations reported in the news
item titled “Illegal waste dumping leads to environmental fears in Faridabad” published in the Hindustan
Times dated 27.06.2025:

Whereas, the Tribunal noted serious concerns regarding illegal dumping of municipal solid waste
and unauthorized earth excavation at six identified locations in Faridabad, ranging between 0.5 to 2.5
acres, including areas in Fatehpur Taga, Samaypur Dhauj—Ballabhgarh Road, Dhouj, Nurpur Dhumaspur,
and Mangar village, and impleaded the Haryana State Pollution Control Board (HSPCB) along with the
Central Pollution Control Board, Deputy Commissioner, Faridabad, and Commissioner, Municipal

Corporation of Faridabad to file a response;

Whereas, the matter pertains to following locations of District Faridabad:

'S. No. | Geo-coordinates Area

l. Lat: 28.342857 N, Long: 77.203263 E | 2.5 acres approx.

2. Lat: 28.343762 N, Long: 77.203240 E | 2.0 acres approx.

3. Lat: 28.343564 N, Long: 77.203266 E | 0.5 acres approx.
e ==
| 4. Lat: 28.344410 N, Long: 77.203355 E 1.0 acres approx.
5. | Lau:28.323424 N, Long: 77.201976 E 1.0 acres approx.

6. . Lat: 28322465 N. Long: 77.222588 E | 1.5 acres approx.

Whereas, the provisions of the Solid Waste Management Rules, 2016 framed under the
Environment (Protection) Act, 1986 are binding on all authorities, and inter alia provide that -

Rule 4(2): "No waste generator shall throw, burn or bury the solid waste generated by him, on
sqreets, open public spaces outside his premises or in the drain or water bodies "

Rule 15(3)3 Local authorities and /’(IHL'/IU}‘al.\' shall direct waste gencrators not to litter | e..
throw or dispose of any wasice ..o burn or bury waste on streets, open public spaces, drains,
water bodies and shall ensure segregation at source and proper collection and disposal

25
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Whereas, " local body” for the purpose of
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with whatever name they are called in different States andunion ferritories in India;

L from this office carried out a follow-up inspection

al solid waste remains at these locations
nitial inspection in this matter on 20-

Whereas, pursuant to this, the concerned AL
of the aforesaid sites on 18-08-2025 and found that the municip
(photographs attached), similar to the condition observed during the i
06-2025;

Now, therefore, it is requested to furnish a comprehensive Action Taken Report (ATR) from your
office indicating the enforcement measures initiated against unauthorized carth excavation and illegal
dumping of solid waste, details of penal actions taken against violators, preventive and monitoring
mechanisms adopted to avoid recurrence, and the steps taken in coordination with other

departments/agencies.

The ATR may kindly be submitted to this oftice at the earliest, to enable timely filing of reply
before the Hon’ble Tribunal, as the matter is listed for next hearing on 10.10.2025.

This may be treated as mast urgent, failing which the lapse may be viewed as non-compliance of
Hon’ble NGT directions and statutory obligations under the Solid Waste Management Rules, 2016.

Encl.:
1. Copy of Hon’ble NGT Order dated 08.07.2025 in OA No. 323/2025 (4nnexure-1).

2. Office of Deputy Commissioner, Faridabad, Memo No. 9964-68/LFA dt 20-06-2025(Annexure-

1D).
3. Photographs of these sites dated 18-08-2025 (Annexure-III).

(Regional Officer)
—7¢Ballabgarh Region, HSPCB
Endst. No. HSPCB/BR/2025/ Date:
Copy to:

1. Deputy Commissioner, Faridabad — for kind information please.

2. Additional Deputy Commissioner, Faridabad -- for information and for issuing necessary
directions to concerned authorities to ensure timely submission of ATR for filing reply betore the
Hon'ble Tribunal.

\W
(Regional Officer)
Ballabgarh Region, HSPCB

(]’f%
(&
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..\ Regional Office, Ballabgarh Region
¢ P .‘ Haryana State Pollution Control Board \|' '
: Near Hewo Apartment, Sector - 16A, Faridabad \‘l IJFE
AT Website - www.hspeb.gov,in E-Mail - R i
ers. hspcbrobr@gmail,com N it
~ Contact No. 0129-2225314
No. HSPCB/BR/2025/ O QAR ~ G Dated:(q} -11-2025
To
Regional Directorate (North)
Central Pollution Control Board
BSNL Telephone Exchange, 2nd Floor ,
Sector 49C ,Chandigarh — 160047
(e-mail: rdchandigarh.cpcb@gov.in ).
Sub: Joint inspection regarding illegal dumping of untreated solid waste and unauthorized

carth excavation in Faridabad — In compliance with Hon’ble NGT Order dated
08.07.2025 in O.A. No. 323/2025 (News Item titled “Hlegal waste dumping leads to
environmental fears in Faridabad”).

Kindly refer to the subject cited above.

The Hon’ble National Green Tribunal, Principal Bench, New Delhi, in its order dated
08.07.2025 in O.A. No. 323/2025, titled “News ltem titled lllegal waste dumping leads to environmental
fears in Faridabad’ appearing in Hindusian Times dated 27.06.2025”, has taken suo motu cognizance of
the issue of illegal dumping of untreated solid waste and unauthorized earth excavation in various
locations of Faridabad district, including Fatehpur Taga, Samaypur Dhauj—Ballabhgarh Road, Dhou;j,
Nurpur Dhumaspur, and Mangar village.

The directions of the Hon’ble Tribunal vide order dated 08.07.2025 are reproduced below:
“....The article siates that, following complaints from local residents, a Joint inspection
conducted on June 20 by the Haryana State Pollution Control Board and the Department of Mines and
Geology found six locations, ranging from 0.5 to 2.5 acres in Fatehpur Taga, Samaypur Dhauj-
Buallabhgarh Road, Dhovj, Nurpur Dhumaspur, and Mangar village, had been illegally excavated. The
article further mentions that the excavated pits were backfilled with legacy, unprocessed waste,
hvpassing environmental safeguards and contractual obligations. The article states that Hindustan Times
(HT) visited the sites on Thursday and found large mounds of mixed, untreated waste across open Sields —
allegedly in violation of environmental norms and the contract’s terms. The article adds that the waste,
reporiedly sourced fromBandhwari, was concealed beneath layers of earth to evade detection. The
article  highlights that experts have warned this illegal  practice poses risks of groundwater
contamination, land instability, and long-term health hazards, The article mentions that a landowner is
allegedly planning 1o build residential colonies atop a concealed dump site (Lat: 28.343762°N, Long:
77.203240°F), which could potentially expose future residents to toxic soil and structural threats. The
article finally states that the Aravalli Joothills already under stress due to deforestation, mining and
encroachment are now facing a new ecological threat due to these hidden wasite dumps.
3. The above matter indicates violation of the Environment (Protection) Act, 1986, the Solid
Waste Management Rules and Aravali Notification (MoEF Notification, 1992).

A The news item raises subsiantial issues relating to compliance with the envirommenial norms
and implementation of the provisions of scheduled enactment. 3. Power of the Tribunal 10 take up the
Mcilier Suo-motu has been recognized by the tHon 'ble Supreme Couwrt in the maner of " Municipal
Corporation of Greater Mumbai vs. Ankita Sinha & Ors. ™ reported in 2021 SCC Online SC 897

Hence, we implead the Jollowing as respondents in the maiter:
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(1). Central Pollution Control Board. through its Member Secretary, Parivesh Bhawan, East
Arjun Nagar, Delhi-110032.

(2). Harvana State Pollution Control Board, Through it's Member Secretary, C-11, Sector-6,
Panchkula. Harvana - 134109, Harvana.

(3). Depun Commissioner, Faridabad, Mini Secretariat. First Floor. Sector-12, Faridabad,

t4). Municipal Corporation of Faridabad, Through it’s Commissioner, Office of Divisional
Commissioner, Faridabad, Canal Rest House, Sector 16A, Faridabad, Haryana 12101)2.

= Issue notice 1o the above respondents for filing their response/reply by way of affidavit before the
Tribunal at least one week before the next date of hearing.

In compliance with the above directions, it is requested that a joint inspection be conducted by
CPCB, HSPCB. and the District Administration, Faridabad to assess the current status of the identified
sites and the nature of waste dumped.

Recent site photographs and preliminary reports of the mentioned areas are enclosed for
reference. You are requested to kindly coordinate and confirm suitable dates for the joint inspection. so
that a consolidated report may be submitted to the Hon’ble Tribunal before the next date of hearing, i.e.,
15.01.2026.

Reg%nal Officer
Ballabgarh Region

el

Encl.: As above (Recent photographs and preliminary site reports)
Endst No. HSPCB/BR/2025/ Dated: 19.11.2025
A copy of above is forwarded to the Deputy Commissioner, Faridabad — for information and

necessary coordination, please. (dcfbd@hry.nic.in )
Regwal Officer

Ballabgarh Region

/ﬂd/”

i
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Annexure-R/5

Hene N MY /AT /RS TSR R ORIC T 04 12 2025

Minutes of Meeting held on 02.12.2025 at 03:00 PM under the Chairpersonship of ACMC-

I, Municip: ‘norati . gt .
» Mumicipal Corporation Faridabad regarding illegal dumping of untreated solid waste
and unauthorized excavation in the Dhauj and adjoining areas.

Following officers attended the meeting;:-

Sh. Vivek Kundu, HPS, ACP, Mujesar,
Smt. Neha Singh, Tehsildar Badkhal

Smt. Bhumika Lamba, Tehsildar, Ballabgarh
Sh. Harish, RO, BIb, HSPCB

Sh. Puncet Pathak, AEE, Blb, HSPCB

Smt. Priyanka, BDPO, Faridabad

Sh. Satender Singh, AE (SWM), MCF

Sh. Karan Kumar, Naib Tehsildar, Dhauj

z.wu.—-

% N oW

Following officers were absent during the meeting:-

1. SDM Badkhal
2. DDPO Faridabad

At the outset, the Chairperson welcomed all the participants. Thereafter, detailed
deliberations were held on the issue of illegal dumping of untreated solid waste and
unauthorized excavation in Dhauj and adjoining areas.

During the discussions, the Chairperson expressed strong displeasure over the absence
of the DDPO, Faridabad, who failed to attend the meeting despite the seriousness of the matter.

The matter was discussed extensively and the following actionable points were arrived at:
1. Joint Inspection on 04.12.2025
A joint inspection shall be conducted on 04.12.2025 at 10:00 AM in coordination with:
« District Mining Officer, Faridabad
+ RO, HSPCB
o Tehsildar, Badkhal & Faridabad
» Police Department
+ AE (SWM), MCF
The team shall ensure verification and documentation of the following:
a. Current status of all six sites mentioned in NGT Order dated 08.07.2025 in OA No.
323/2025.
b. Presence of any solid waste at these sites, supported with photographic evidence.
¢. Ifsolid waste is found, details of the action plan formulated or executed.
d. Nature and estimated quantity of the solid waste.
2. Quantification of waste

District Mining Officer, Faridabad to accompany the inspecting team and submit details
about quantity of waste dumped at all the 06 locations mentioned in DC

Faridabad letter
dated 20.06.2025. .

Faridabad stepping towards Smart City
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Municipal Corporation, Faridabad

$'l( .Chowk N.IT Faridabad -121001, Haryana-India
0l. 1 0128-2411649, 2411664, 2415549
Fax : 0129-2416465

W sisenae BTt Qi e i

Action Against Private Agencies

AE (SWM) MCF apprised the Chairperson that the Municipal Corporation Faridabad
¥md ﬁle.d an affidavit before the Hon’ble NGT in October 2025, stating that a physical
nspection of the alleged area had been conducted. During the inspection, it was found
that the said area falls under the jurisdiction of the Panchayat Department and does not
come under the jurisdiction of the Municipal Corporation Faridabad.

Further, as per the Joint Committee Inspection conducted by the Mines & Geology
Department and the Regional Officer, HSPCB on 20.06.2025, it was observed that the waste
allegedly being dumped by the two private agencies—Greentech and Adarsh Bharat Enviro
Pvt. Ltd.—pertains to the disposal of waste from the Bandhwari landfill site, which is
operated and managed by the Municipal Corporation Gurugram.

AE (SWM) MCF was directed to submit details regarding whether any correspondence has
been made with the Municipal Corporation Gurugram for necessary action against the said
agencies and whether any report has been received from MCG in this regard.

Constitution of Expert Committee
If solid waste is found at any of the sites, an Expert Committee may be constituted to inspect
the waste and prepare a comprehensive action plan for its scientific disposal.

Testing of Waste
In the event of waste found at site RO, HSPCB and AE (SWM) MCF shall jointly ensure
testing of the nature and composition of the waste, subject to the direction of W/Deputy

Commissioner, Faridabad.

Identification of Testing Agency

AE (SWM) MCF shall identify an appropriaie and accredited testing agency offering
services at a reasonable price and place the details before the undersigned.

Recording of Statements

ACP, Mujesar shall ensure that the statements of the local Sarpanches and residents of the
affected villages are recorded to ascertain the involvement of the concerned agencies and to

verify the ground conditions.

The meeting ended with vote of thanks to the Chaif.

ommissioner

Municipal Corporation
Faridabad

A copy of the above is forwarded to following for information and necessary action: -

1.
2. Ld. Deputy Commissioner, Faridabad for kind information, please.
3.

4. Sh. Vivek Kundu, HPS, ACP, Mujesar.

Ld. Commissioner, MCF for kind information, please.

Sh. Trilok Chand, HCS, SDM, Badkhal

Faridabad stepping towards Smart City
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) B.K. Chowl N.I.T Faridabad -121001, Haryana-india

‘k M.n,r Municipal Co1p7r5|on Faridabad
W S .

Tol. : 0129-2411649, 2411634 2415549
FARIDABAD Fax : 0129-2416465

W oy W

Smt. Neha Singh,

Smt. Bhumika Lamba, Tehsﬂdar, Ballab’garh,
Sh. Harish, RO, Blb, HSPCB.

9. Sh. Puneet Pathak, AEE, Blb, HSPCB.

10. Smt. Priyanka, BDPO, Faridabad.

11. Sh. Satender Singh, AE (SWM) MCF.

12. Sh. Karan Kumar, Naib Tehsildar, Dhauj.

Sh. Chandra Bhus A P tht/Mmmg Ofﬁcer Farldabad.
ehsilda g f o ‘ » 1

Faridabad stepping towards Smart City

»
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Annexure-R/6

lieyery  Ballap ANA st
Exronrey) Erngi?-rT Region, AES’ I::‘LLUTION CONTROL BOARD
- + He .
hhhhh @%@]ma” ‘(’:VO Appmt., Sector-16A, Faridabad
NO. HSPER oo = =mmae —=H.comWebsite: Www.hspcb,gov.in
CB/BR/2025/ glé)d ---------------------
To - 3\% T e TG s
Dated:)<-12-2025
The Djst
i Fict Develo
Faridabag, Pment & Panchayat Officer (DDPO)
Sub;
) Estimateqd
quantit i
and adjoining Villa‘;:._: solid wa_ste and land ownership details at Dhauj
Rer ~ Compliance of Hon’ble NGT OA No. 323 of 2025
: MCF letter n ‘
0. MCF/ACMC-]
9964-68/LFA dt. 20_06‘2025/2025/588 dt. 09-12-2025 and DC office letter no
In complian
323 of 2025 = G51E ln;eec;futhe directions of the Hon'ble National Green Tribunal in OA No
adjoining villages Wheré)traczr; \gfs conducted on 04.12.2025 at six locations in Dhauj and
During th Processed/legacy solid waste were observed

e ins i . o
Pection, the joint team visited the 06 Nos. sites mentioned in the

Deputy Commissi
‘ stoner Faridabad letter dt. 20-06-
of DC Faridabad s attached for ready refo:erenccti_6 7925 Copy of theleter dated 20-06-2025

I
3 Estimna:;[jsqrjg:;i;, sé?us alrz requested to provide the following details site-wise:
2. Classifemy olld waste observed at each location..
iIfication of waste (processed/legacy/mixed municipal waste)
Land ownership details, specifying whether the land falls under: .
a. Gram Panchayat land, or Private ownership.

b. Details of any previous resolutions, notices, or actions taken by the Panchayat
Department,

. The above information is required for further regulatory action and compliance
reporting before the Hon’ble Tribunal. You are requested to furnish the requisite information
within 03 days.

DA/as above

Reg&ﬁial Officer

allabgarh Region

Endst. No. * Dated:
A copy of the above is forwarded to
1. The Deputy Commissioner, Faridabad for information please.
2. The Additional Commissioner, Municipal Corporation Faridabad for information and

coordination please.
Regi%l Officer

Ballabgarh Region
.40/4’-'
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Regional Officer
Ballabgarh Region

\\\‘d/lﬂmm Ballalla-lg‘;l:JQN? STATE POLLUTION CONTROL BOARD
Bvoral  Emajl €glon, Opp. Hewo Appmt., Sector-16A, Faridabad

* Ospebrobr@gmail, co Website: www.hspcbh.gov.in

-------
-----------
-------------
-------
...........................................................

NO.
O- HSPCB/BR/2025/ 2, | 7). = 4 Dated:JC-12-2025
To
The District Mining Officer
Faridabad.
Sub: Pr i i
ad?:_id.lng @stimated quantity of excavation carried out at Dhauj and
Joining areas - Compliance of Hon’ble NGT OA No. 323 of 2025.
Ref:

MCF letter no. MCF/ACMC-1/2025/588 dt. 09-12-2025 and DC office letter rio,
9964-68/LFA dt. 20-06-2025,

compli This Is to Inform you that a joint Inspection was conducted on 04.12.2025 in
Pliance of the directions of the Hon’ble National Green Tribunal in OA No. 323 of 2025,

pfertaining to illegal dumping of waste and unauthorized excavation in Dhauj and adjoining
villages of Faridabad.

During the inspection, the joint team visited the 06 Nos. sites mentioned in the
Deputy C‘omrmss:oner Faridabad letter dt. 20-06-2025. Copy of the letter dated 20-06-2025
of DC Faridabad is attached for ready reference.

‘ . In view of the above, you are requested to kindly provide the following details
site-wise for all six inspected locations:

1. Estimated quantity of excavation (in cubic meters/metric tonnes).

2. Assessment regarding whether the excavation falls under unauthorized
mining/extraction.

3. Details of any action initlated or proposed by the Mining Department.

The information is required urgently for onward submission to the competent
authorities and further regulatory action. You are requested to furnish the above
information within 03 days.

DA/as above

Regg/nal Officer
Endst. No.

/)Déallabgarh Region
"T ated:
A copy of the above is forwarded to

issi i information please.
1. The Deputy Commissioner, Faridabad for in ( ‘ ‘ ‘
2. The Additional Commissioner, Municipal Corporation Faridabad for information and

coordination please.

Reg&}/‘lal Officer
allabgarh Region

A
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\‘" I_lFE HARYANA STATE POLLUTION CONTROL BOARD
Bailabgarh Region, Opp. Hewo Appmt., Sector-16A, Faridabad
fn r\:nr'»m Email: hspcbrobr@gmail.comWebsite: www.hspcb. qov. in

NO. HSPCB/BR/2025/ 283~ 6 Dated: / =12-2025

To
The Naib Tehsildar,

b\—\m{& , Faridabad.

Sub: Land ownership details of inspected sites at Dhauj and adjoining areas -
Compliance of Hon’ble NGT OA No. 323 of 2025.

Ref: MCF letter no. MCF/ACMC-1/2025/588 dt. 09-12-2025 and DC office letter no.
9964-68/LFA dt. 20-06-2025.

This has reference to the directions of the Hon’ble National Green Tribunal in OA
9 No. 323 of 2025, wherein allegations of illegal dumping of solid waste and unauthorized
excavation were examined through a joint inspection conducted on 04.12.2025.
During the inspection, the joint team visited the 06 Nos. sites mentioned in the
Deputy Commissioner Faridabad letter dt. 20-06-2025. Copy of the letter dated 20-06-2025
of DC Faridabad is attached for ready reference. For completion of the factual and
compliance report, verified land ownership records are required for the inspected locations.
You are therefore requested to kindly provide the following details for each of
the six locations:
1. Land ownership details (Name of owner(s), Khewat/ Khatoni/ Khasra numbers).
2. Nature of land (agricultural/non-agricultural/common land).
3. Copies of relevant revenue records.
4. Any permissions/entries relating to excavation or land use change, if available.

You are requested to provide the same within 03 days of receipt of this letter.
DA/as above

Regi&\/al Officer

Ballabgarh Region
Endst. No. Dated:
A copy of the above is forwarded to
The Deputy Commissioner, Faridabad for information please.
2. The Additional Commissioner, Municipal Corporation Faridabad for information aid
coordination please.
3. The Sub-Divisional Magistrate, Badkhal, Faridabad for information and coordination

please
Reg%al Officer

Ballabgarh Region
-

[
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]
|_| . HARYANA STATE POLLUTION CONTROL BOARD
lls2ye e allabg.arh Region, Opp. Hewo Appmt., Sector-16A, Faridabad
brorst Email: hspcbrobr@gmail.comWebsite: www.hspcb.gov.in

B e e e e L LT pu—
-
- - ——— - - - -

NO. HSPCB/BR/2025/ )Y ~ g6 Dated: / § -12-2025

To
The Assistant Commissioner of Police,
Mujessar, Faridabad.

Sub: Seeking statements/records of land owners and timelines of waste
dumping in compliance of Hon’ble NGT OA No. 323 of 2025.

Ref: MCF letter no. MCF/ACMC-1/2025/588 dt. 09-12-2025 and DC office letter no.
9964-68/LFA dt. 20-06-2025.

This has reference to the directions of the Hon’ble National Green Tribunal in OA
No. 323 of 2025 regarding Suo-Motto matter based on a news item pertaining to illegal
dumping of waste and unauthorized excavation in Dhauj and adjoining areas of Faridabad.
A joint inspection was conducted on 04.12.2025 by representatives of Municipal
Corporation Faridabad, Haryana State Pollution Control Board, Department of Mines,
Panchayat Department, Police Department and Revenue Authorities. During the inspection,
the joint team visited the 06 Nos. sites mentioned in the Deputy Commissioner Faridabad
letter dt. 20-06-2025. Copy of the letter dated 20-06-2025 of DC Faridabad is attached for
ready reference.
In this regard, you are requested to kindly provide the following information for
each of the inspected locations, at the earliest:
1. Statements/records of local land owners regarding dumping of waste.
2. Approximate timelines/period during which waste dumping occurred.
3. Details of any private contractors, transporters or agencies involved, if identified
during inquiry.
4. Copies of any complaints, FIRs, DD entries or inquiry reports, if available.

The above information is required for submission of a comprehensive factual
report and for initiating further action as per law. You are requested to furnish the above

details within 03 days of receipt of this letter.

DA/as above
Regional Officer

llabgarh Region
Endst. No. ated:
A copy of the above is forwarded to
1. The Deputy Commissioner, Faridabad for information please.
2. The Additional Commissioner, Municipal Corporation Faridabad for information and

coordination please.
Reg\énal Officer

Ballabgarh Regivn

.
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i Deptt. of Mines & Geology Favidnbad NG,
S Add: Neelam Ghowlg, behind SBE Main Branch Near I "\
Treasury Oftice, 20 Floor In bullding of District ’It’l/ {9
Industrial Center, (NIT-5) Farldabacl ﬁ) ,3; Q‘/
Gomail 1D mominingd1 @gmall.com i Mam&d"'
Memo No.ti- AME/EBD, 3o 71 Dited:- m/,;,/ 90 2.5"
To ’

Additional Commissioner
Municipal Corporation
Faridabad

Subject:-  Regarding joint inspection report in compliance to Hon’ble NGT
OA 323 of 2025 regarding Suo-Motto complaint news item
regarding illegal dumping of waste in Dhauj Arca of Faridabad.

With reference to the subject cited above it is respectfully submitted
that as per the direction contained in the joint inspection report the District Mining
Officer was required to provide an estimated quantity of solid waste at the site.

In this regard it is submitted that solid waste does not fall under the
category of mineral and therefore the Department of Mines and Geology does not
undertaken measurement or assessment of solid waste quantities. The mandate of this
department to minerals and minor minerals only. )

It is further submitted that the officer and officials of this department
have neither received any technical training nor posséss past experience in the
measurement or estimation of solid waste and no such exercise has ever been carried
out by this department in the past. Therefore. this department does not have the
technical expertise or operational mechanism to assess or quantify solid waste.

Accordingly, since the material observed at the site pertain to solid
waste this department is not in a position to assess or provide the quantity of such
solid waste. The estimation of solid waste fall under the jurisdiction of concemed
local body / competent authority dealing with solid waste management.

This is submitted for your kind information and necessary action please.

\’*’7
\'Y'
\%\

Assistant Mining Engineer
, Mines and Geology Department
/ Faridabad / Palwal
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From

To

Subject:

Naib Tehsildar,
Dhauj

181

Regional Officer, HSPCB,
gallabhgarh Region

Memo No. 1185

On the subject cited above reference to your good office lette

Dated 05-12-2025.

On the below mentioned table,

Reader

Unauthorized Earth Excavation and lllegal D
Fandabad — Immediate Action Requested.

Date 23-12-2025

Annexure-R/8

umping of Solid Waste in Dhouj Area,

r no HSPCB/BR/2025/2/83

a report was taken from the Patwari Halka.

Geo-coordinates Area Details of Ownership Remark
Site
No. -
01 | Lat:28.342857 ° N, Long: | 08 kanal Village Dhauj Khewat | Wheat has been
77.203263 °E no 551 Mustkil no sown. Looking at the
68//25 the owner of spot, it appears that
Sh Yasin Mohmmad garbage is buried
_S/0 Nathu S/0 Dilavar | inside the ground.
etc. The land on the spot
is flat.
02 Lat:28.343762 ° N, Long: | 08 kanal Village Dhauj Khewat | vegetables has been
77.203240 " E no 549 Mustkil no sown
68//6 the owner of Sh
Yasin Mohmmad S/0
Nathu S/0 Dilavar etc.
03 Lat: 28,343564 ° N, 06 kanal 15 marla | Village Dhauj Khewat | Mustard has been
Long: 77.203266 ° E no 549 Mustkil no sown
68//15 the owner of
Sh Yasin Mohmmad
S/0 Nathu S/0 Dilavar
04 [ lat: 28.344410° N, o

Long: 77.203355° E

08 kanal

£ l:Aas Mohmmad §/0
‘|| Abddula S/O Chuttan

Village Dhauj Khewat
no 741 Mustkil no
67//1 the awner of Sh

There is a boundary
wall at the spot and

|.the land is flat. On

‘looking at it It is
visible that garbage

etc. & Shabbuddln

Is buried below the

37



shareholding and self- land and some

cultivation garbage [s visible
above it,
05 Lat: 28.323424 * N, 08 kanal Village Tikri Khera Wheat has been
Long: 77.22}QZ§‘f Eizi ‘ n i Khewat no 265 Mustkil | sown.
f M?ﬂ;,_iwgz‘{’-““-" S no 32//12 the owner
*:'"v’ bk of Sh Dilshad S/0 Chay
Khan etc.
08 kanal Village Tikri Khera The soll has been

06 Lat: 28.322465 * N,

Long: 77.222588 *E

Khewat no 356 Mustkil | excavated and js

no 32//23 the owner | filled with rainwater.
of Sh Ayub, Jamil,

Liyakat, etc. S/0 Basir

S/0 Phool

It is forwarded for further Information and necessary action.

Attached:- Patwari Halka Report, Jamabandi

Naib Tehsildar,
Dhauj
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Annexure-R/9

FROM

Station 1louse Officer

Police Station ,Dhauj FBD

Regronal Officer, 1HSPCB

Ballabhgarh Region

sHisn 4. QU -5 fER 27-12-25
Subject: Unauthorized Larth Excavation and Illegal Dumpimg of Solid Wastc In

Dhauj Arca , Faridabad

185 reader dated 23.12.25 Unauthorized lZarth

A1 Fratad o HH
Waste in Dhauj Arca , Faridabad % geld

cavation and Illegal Dumpimg of f Solid

ST U1 aﬁnqﬁaﬁmdﬁﬁmaﬁ?nﬁ%ﬂ%mﬁﬁmm@ﬁnm
Psmmmmﬂﬁmﬁmwﬁmwam%lﬁméwnw 2 |

“ | AT 27.12.25
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Annexure-R/10

\“ ' I {§0 l'ohli CONTROL BOARD Pt 0
i@/“ LlFE B Opp. He gm Sector=16A, Faridabud ‘g -
NS Liltyle Ree @pmalleomWebsite: wway hapeb,poy.in £ gt
Kﬂé/ o M" V

No. HSPCB/BR/2025/ g\r,\‘,_ 5 K Dited §/12/2025

To
Sh. Yasin Mohmmad S/o Nathu S/o Dilavar ete.
Khewat No, 551, Mustkil No, 68//25,
Village Dhauj, Faridabad,
Lat: 28.342857°N, Long: 77.203263 °L,

Sub: Show Cnuse Notice under Sectlons 7, 14A, 15 and 15C of (he Environment
(Protection) Act, 1986 (ns nmended by the Jan Vishwas (Amendment of P'rovislons)
Act, 2023), rend with Rule o, Rule 15 and Rule 25 of the Solld Wasie Management
Rules, 2016, for initintlon of adjudication proceedings and Imposition  of
Environmental Compensation in respeet of unauthorised disposal /[ improper
handling of solid waste = reg,

Ref:- OA No. 323/2025 in Hon'ble NGT reparding News ltems titled “Hlepal waste dumping,
leads to environmental fears in Faridabad” appearing in the Hindustan Times dated
27.06.2025.

Whereas Haryana State Pollution Control Board (HSPCI) s a statutory body constituted
under the Water (Prevention and Control of Pollution) Act, 1974 and entrusted with functionys under the Air
(Prevention and Control of Pollution) Act, 1981 and the Environment (Protection) Act, 1986 and in exercise
of powers canferred under Section 3 of the Environment (Protection) Act, 1986, the Central Governmenl
has notilied the Solid Waste Management Rules, 2016 for regulation of generation, handling, processing
and disposal of solid waste.

Whereas, HSPCB is empowered to conduct inspections, identify violations, initiate
adjudication proceedings and place matters before the Adjudicating Officer for imposition of environmental
penaltics / compensation under the Environment (Profection) Act, 1986.

Whereas, Hon'ble National Green Tribunal, Principal Bench, New Delhi, vide order dated
08.07.2025 in Original Application No. 323 of 2025, took suo motu cognizance ol a news report alleging
illegal dumping of solid waste and unauthorised carth excavation in Dhauj and adjoining arcas of Districl
Faridabad, and directed concerned authorities to verify the facts and take action in accordance with law,

Whercas in compliance with the above dircctions, a joint inspection was conducted on
04.12.2025 by officers oltHaryana State Pollution Control Baoard, Municipal Corporation, Faridabad,
Department of Mines & Geology , Panchayat Department, Police Departinent, Revenue Department (Naib
Tehsildar, Dhauj)

Further, the Naib Tehsildar, Dhauj, through his report, identified land ownership details of
the sites inspected, including the land parcel recorded in your name,

And whereas as per available records, you are the recorded land owner of land situated at;
Site No.: 01, Village: Dhauj, Arca: 08 Kanal, (Latitude / Longitude: 28,342857, 77.203263), Ownership:

Sh. Yasin Mohmmad S/o Nathu S/o Dilavar ete.

Whereas the inspection dated 04. 12,2025, the following was observed at your site:

1. During the inspection at Site No, I, it was observed that the waste material was found Intermixed
with soil within the excavated arca.

2 The above observations establish that solid waste material has been previously deposited and/or
utilised for filling or levelling of land and subsequently covered with soil, which amounts 1o
unauthorised disposal and improper handling ol solid waste,

3, The inspection further revealed that the site is nol an authorised solid waste processing or disposal

facility;
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4. No authorisation or permission under the Sol

i i {3 Management Rules 2 a8 ava b
use of solid waste for land filling or lcvclling;1 b lT ’ » 2016 was available for

Whereas, such use of waste malterial has resulted in environmental degradation of land and
posces potential risk to soil and groundwater, ‘

And Whereas Rule 4(2) of the Solid Waste M
any person from throwing, burying or disposing of solid waste
premises or in the drain or water bodies and Rule 15 of the Sol
that solid waste shall be managed only through authorised mech

anagement Rules, 2016 expressly prohibits
on streets, on open public spaces outside his

id Waste Management Rules, 2016 mandate
anisms,

And Whereas Section 7 of the Environment (r

disposal of environmental pollutants, including solid wasle, except in accordance with prescribed
procedures and environmental safeguards and in terms of Section 14A of the Environment (Protection) Act,
1986 (as amended), contravention of Section 7 altracts environmental penalty, Scction 15 of the Act further
provides for penalty for contravention of the provisions of the Act or the Rules and under Section 15C of

the Act, penalties are required to be determined by the Adjudicating Officer, after duc inquiry and providing
reasonable opportunity of hearing.

rotection) Act, 1986 prohibits handling or

Therefore, you are hereby directed to SHOW CAUSE within 15 (Fifteen) days from the
date of receipt of this notice as to why:
I. Adjudication proceedings under Section 15C of the Environment (Protection) Act, 1986 (as amended)
should not be initiated against you before the Adjudicating Officer; and
2. Environmental Compensation / civil penalty should not be imposed upon you under Sections 14A and

15 of the Act, applying the Polluter Pays Principle, for environmental damage caused due to
unauthorised disposal / improper handling of solid waste at the aforesaid site.

You are further required to submit your reply,
indicating: the source and time period of the presence of solid
contractor or third party for excavation or filling;
andremediation measures, if any, already undertaken.

duly supported with documents, if any,
wasle on the land; engagement of any
measures taken by you to prevent illegal dumping;

Note that:

1. In the event of non-submission of reply within the stipulated time, the matter shall be placed before the
Adjudicating Officer on the basis of available records.

2. This notice is issued without prejudice to any other action that ma

y be taken under applicable
environmental laws or directions of the Hon’ble National Green Tribunal.

Regional Officer

Ballabgarh Region
Endst. No. HSPCB/BR/2025/ T Bate:

A copy of above is forwarded to Deputy Commissioner, Faridabad for information please.

M chigﬁ Officer
N Ballabgarh Region

Tt
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HARYANA STATE POLLUTION CONTROL BOARD

ksn,’é H 'II:E Ballabgarh Region, Opp. HewoAppmt., Sector-16A, Farid:}bad
\@ *H Email: hspebrobr@gmail.comWebsite: wwiv.hspeb.gov.in
\Q d liixdyie R
7 Dinmal :
""" 9 4/12/2025
No. HSPCB/BR/2025/ 34" 6 — 1" Dated &/
To
Sh. Yasin Mohmmad S/o Nathu S/o Dilavar,
Khewat No. 549, Mustkil No. 68//6,
Village Dhauj, Faridabad,
Lat: 28.343762 °N, Long: 77.203240 °F.
Sub: Show Cause Notice under Sections 7, 14A, 15 and 15C of the En)viroflr_nem
(Protection) Act, 1986 (as amended by the Jan Vishwas (Amendment of Provisions)
Act, 2023), read with Rule 4, Rule 15 and Rule 25 of the Solid Waslc. Mnnflgﬂmﬁni
Rules, 2016, for initiation of adjudication proceedings :lmd imposition of
Environmental Compensation in respect of unauthorised disposal / improper
handling of solid waste — reg,
Ref:- OA No. 323/2025 in Hon’ble NGT regarding News ltems titled “Illegal waste dumping
leads to environmental fears in Faridabad” appearing in the Hindustan Times dated
27.06.2025.

Whereas Haryana State Pollution Contro] Board (HSPCB) is a statutory body conslitulcld
under the Water (Prevention and Control of Pollution) Act, 1974 and entrusted with functions under the /_Ur
(Prevention and Control of Pollution) Act, 1981 and the Environment (Protection) Act, 1986 and in cxercisc
of powers conferred under Section 3 of the Environment (Protection) Act, 1986, the Central Govcmm}em
has notified the Solid Waste Management Rules, 2016 for regulation of generation, handling, processing
and disposal of solid waste.

Whereas, HSPCB is empowered to conduct inspections, identify violations, initiate
adjudication proceedings and place matters before the Adjudicating Officer for impasition of environmental
penalties / compensation under the Environment (Protection) Act, 1986,

Whereas, Hon’ble National Green Tribunal, Principal Bench, New Delhi, vide order dated
08.07.2025 in Original Application No. 323 of 2025, took suo motu cognizance of a news report alleging

illegal dumping of solid waste and unauthorised earth excavation in Dhauj and adjoining areas of District
Faridabad, and directed concerned authorities to verify the facts and take action in accordance with law.

Whereas in compliance with the above directions, a joint inspection was conducied on
04.12.2025 by officers ofiHaryana State Pollution Control Board, Municipal Corporation, Faridabad,

Department of Mines & Geology Panchayat Department, Police Department, Revenue Department (Naib
Tehsildar, Dhauj)

Further, the Naib Tehsildar, Dhauj, through his report, identified land ownership details of
the sites inspected, including the land parcel recorded in your name.

And whereas as per available records, you are the recorded land owner of land situated at;
Site No.: 02, Village: Dhauj, Area: 08 Kanal, (Latitude / Longitude: 28.343762, 77.203240). Ownership:
Sh. Yasin Mohmmad S/o Nathu S/o Dilavar elc.

Whereas the inspection dated 04. 12,2025, the following was observed at your site:
1. During the inspection at Site No. 2, it was observed that the waste material was
soil within the excavated area.
2. The above observations establish that solid waste material has bean
for filling or levelling of land and subsequently covered with so
disposal and improper handling of solid waste on private land,

found intermixed Wwith

previously deposited and/or utilised
il, which amounts to unauthorised
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3. 3‘|1?|_1115P001i011 further revealed that the site is gwglthoriscd solid waste processing or disposal
acility;

4. No nu‘lhorisulion or Permi_SSiDn under the Solid Wasle Management Rules, 2016 was available for use
ol solid waste for land filling or levelling;

/ v . . N "
. _\‘\ hcrcnsl, such use of waste material has resulted in environmental degradation of land and
poses potential risk to soil and groundwater.

And \\{hereas Rule 4(2) of the Solid Waste Management Rules, 2016 expressly prohibits
any person 1‘3‘0111 lhro\}*mg, burying or disposing of solid waste on streets, on open public spaces outside his
premises or in the deain or water bodies and Rule 15 of the Solid Waste Management Rules, 2016 mandate
that solid waste shall be managed only through authorised mechanisms.

And Whereas Section 7 of the Environment (Protection) Act, 1986 prohibits handling or
disposal of pollutants, including solid waste, except in accordance with prescribed procedures and
environmental safeguards and in terms of Section 14A of the Environment (Protection) Act, 1986 (as
amended), contravention of Section 7 attracts environmental penalty, Section 15 of the Act further provides
for penalty for contravention of the provisions of the Act or the Rules and under Section 15C of the Act,
penalties are required to be determined by the Adjudicating Officer, after due inquiry and providing
reasonable opportunity of hearing,

Therefore, you are hereby directed to SHOW CAUSE within 15 (Fifteen) days from the
date of receipt of this notice as to why:
1. Adjudication proceedings under Section 15C of the Environment (Protection) Act, 1986 (as amended)
should not be initiated against you before the Adjudicating Officer; and
2. Environmental Compensation / civil penalty should not be imposed upon you under Sections 14A and
I5 of the Act, applying the Polluter Pays Principle, for environmental damage caused due to
unauthorised disposal / improper handling of solid waste at the aforesaid site.

You are further required to submit your reply, duly supported with documents, it any,
indicating: the source and time period of the presence of solid waste on the land; engagement of any

contractor or third party for excavation or filling; measures taken by you to prevent illegal dumping; and
remediation measures, if any, already undertaken.

Note that:
1. In the event of non-submission of reply within the stipulated time, the matter shall be placed before the
Adjudicating Officer on the basis of available records.

2. This notice is issued without prejudice to any other action that may be taken under applicable
environmental laws or directions of the Hon’ble National Green Tribunal.

Rcé&l\r’ml Officer
Ballabgarh Region

Endst. No. HSPCB/BR/2025/ “TZDate:

A copy of above is forwarded to Deputy Commissioner, Faridabad for information please.

M Reglonal Officer
N Ballabgarh Region
e
Toabad | N5 T
[~
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“P v BH{\RYANA STATE POLLUTION CONTROL BOARD
§®‘5‘ H “”“bg“rh Region, Opp. IHewoAppmt., Sector-16A, Faridabad
Q th i Email: hspebrobr@gmail.comWebsite: www.hspeb.gov.in
{7/ bl
No. HISPCB/BR/2025/3478 —9 Date: 26/12/2025
To
Sh. Yasin Mohmmad S/o Nathu S/o Dilavar,
Khewat No. 549, Mustkil No. 68//15,
Village Dhauj, Faridabad,
Lat: 28.343564 °N, Long: 77.203266 °E.
Sub: Show (;nuse Notice under Sections 7, 14A, 15 and 15C of the Environment
(Protection) Act, 1986 (as amended by the Jan Vishwas (Amendment of Provisions)
Act, 2023), read with Rule 4, Rulc 15 and Rule 25 of the Solid Waste Management
Rul(:s, 2016, for initintion of adjudication procecdings and imposition of
Environmental Compensation in respect of unauthorised disposal / improper
handling of solid waste — reg.
Ref:- OA No. 323/2025 in Hon’ble NGT regarding News Items tilled “Illegal waste dumping
leads to environmental fears in Faridabad” appearing in the Hindustan Times dated
27.06.2025,

Whereas Haryana State Pollution Control Board (HSPCB) is a statutory body constituted
under the Water (Prevention and Control of Pollution) Act, 1974 and entrusted with functions under the Air
(Prevention and Control of Pollution) Act, 1981 and the Environment (Protection) Act, 1986 and in exercise
of powers conferred under Section 3 of the Environment (Protection) Act, 1986, the Central Government
has notified the Solid Waste Management Rules, 2016 for regulation of generation, handling, processing

and disposal of solid waste.

Whereas. HSPCB is empowered to conduct inspections, identify violations, initiaic
adjudication proceedings und place matters before the Adjudicating Officer for imposition of environmental
penalties / compensation urder the Environment (Protection) Act, 1986.

Whereas, Hon’ble National Green Tribunal, Principal Bench, New Delhi, vide order dated
08.07.2025 in Original Application No. 323 of 2025, took suo motu cognizance of a news report alleging
illegal dumping of solid waste and unauthorised earth excavation in Dhauj and adjoining areas of District
Faridabad, and directed concerned authorities to verify the facts and take action in accordance with law.

Whereas in compliance with the above directions, a joint inspection was conducted on
04.12.2025 by officers of:Haryana State Pollution Control Board, Municipal Corporation, Faridabad,
Departiment of Mines & Geology , Panchayat Department, Police Department, Revenue Department (Naib

Tehsildar, Dhauj)

Further, the Naib Tehsildar, Dhauj, througl his report, identified land ownership details of
{he sites inspected, including the land parcel recorded in your name.

And whercas as per available records, you are the recorded land owner of land situated at;
Site No.: 03, Village: Dhauj, Area: 06 Kanal 15 Marla, (Latitude / Longitude: 28.343564. 77.203266),

Ownership: Sh. Yasin Mohmmad S/o Nathu S/o Dilavar eic.

ection dated 04.12.2025, the following was observed at your site:

Whereas the insp _ . _
red that the waste material was found intermixed with

1. During the inspection at Site No. 3, it was obsen

soil within the excavated area. _ _ . _
7. The above observations establish that solid- waste material has been previously deposited and/or

utilised for filling or levelling of land and subsequently cevered with soil. which amouats 10
unauthorised disposal and improper handling of solid waste on private land.

o3
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B ;fhf_frinspecnon further revealed that the site 15109rlsulhoriscd solid waste processing or disposal
acility;
4. No authorisation or permission under t

. : he Solid Waste Management Rules, 2016 was available for use
of solid waste for land filling or levelli,
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7 e . . . ]
_ }\ hcwds‘, such use of waste material has resulted in‘environmental degradation of land and
poses potential risk to soil and groundwater.,

And Whereas Rule 4(2) of the

i / Solid Waste Management Rules, 2016 expressly prohibits
any person from throwing, burying or disposing

: : \ ol solid waste on streets, on open public spaces outside his
premises or in the drain or w

. ater bodies and Rule 15 of the Solid Waste Management Rules, 2016 mandate
that solid waste shall be managed only throu gh authorised mechanisms.

And Whereas Section 7 of the Environment (Protection) Act, 1986 prohibits handling or
disposal of pollutants, including solid waste, except in accordance with prescribed procedures and
environmental safeguards and in terms of Section 14A of the Environment (Protection) Act, 1986 (as
amended), contravention of Section 7 attracts environmental penalty, Section 15 of the Act further provides
for penalty for contravention of the provisions of the Act or the Rules and under Section 15C of the Act,

penalties are required to be determined by the Adjudicating Officer, after due inquiry and providing
reasonable opportunity of hearing.

Therefore, you are hereby directed to SHOW CAUSE within 15 (Fifteen) days from the
date of receipt of this notice as to why:

1. Adjudication proceedings under Section 15C of the Environment (Protection) Act, 1986 (as amended)
should not be initiated against you before the Adjudicating Officer; and
Environmental Compensation / civil penalty should not be imposed upon you under Sections 14A and

15 of the Act, applying the Polluter Pays Principle, for environmental damage caused due to
unauthorised disposal / improper handling of solid waste at the aforesaid site.

2.

You are further required to submit your reply, duly supported with documents, if any,
indicating: the source and time period of the presence of solid waste on the land; engagement of any

contractor or third party for excavation or filling; measures taken by you to prevent illegal dumping; and
remediation measures, if any, already undertaken.

Note that:

1. In the event of non-submission of reply within the stipulated time, the matter shall be placed before the
Adjudicating Officer on the basis of available records.

2. This notice is issued without prejudice to any other action that may be taken under applicable
environmental laws or directions of the Hon'ble National Green Tribunal.
Regi&r&;l Officer

WBnllnbgarh Region
Endst. No. HSPCB/BR/2025/ 2 Date:

A copy of above is forwarded to Deputy Commissioner, Faridabad for information please.

mﬁ&\ ReginGl Officer
R Ballabgarh Region

S t
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“' ¢ HARYANA S.TATE POLLUTION CONTROL BOARD
k@d I_BIFE B“1|ﬂbi§“fl1 Region, Opp. HewoAppmt., Sector-16A, Faridabad
\k/‘ WteFe Email: hspcbrobr@ mail.comWebsite: www.hspcb.gov.in
rf} Eonrent
No. HSPCB/BR/2025/ Q4 Q0 -~ a Date24/12/2025
To
Sh. Aas Mohmmad S/o Abddula S/o Chuttan etc. & Shabbuddin,
Khewat No. 741, Mustkil No. 67/,
Village Dhauj, Faridabad,
Lat: 28.344410 °N, Long: 77.203355 °E,
Sub: Show Cause Notice under Sections 7, 14A, 15 and 15C of the Environment Sub:
Show Cause Notice under Sections 7, 14A, 15 and 15C of the Environment
(Protection) Act, 1986 (as amended by the Jan Vishwas (Amendment of Provisions)
Act, 2023), read with Rule 4, Rule 15 and Rule 25 of the Solid Waste Management
Rules, 2016, for initiation of adjudication proceedings and imposition of
Environmental Compensation in respect of unauthorised disposal / improper
handling of solid waste — reg.
Rel- OA No. 323/2025 in Hon’ble NGT regarding News Items titled “Illegal waste dumping
leads to environmental fears in Faridabad” appearing in the Hindustan Times dated
27.06.2025

Whereas Haryana State Pollution Control Board (HSPCB) is a statutory body constituted
under the Water (Prevention and Control of Pollution) Act, 1974 and entrusted with functions under the Air
(Prevention and Control of Pollution) Act, 1981 and the Environment (Protection) Act, 1986 and in exercise
of powers conferred under Section 3 of the Environment (Protection) Act, 1986, the Central Government
has notified the Solid Waste Management Rules, 2016 for regulation of generation, handling, processing
and disposal of solid waste.

Whereas, HSPCB is empowered to conduct inspections, identify violations, initiate
adjudication proceedings and place matters before the Adjudicating Officer for imposition of environmental
penalties / compensation under the Environment (Protection) Act, 1986.

Whereas, Hon'ble National Green Tribunal, Principal Bench, New Delhi, vide order dated
08.07.2025 in Original Application No. 323 of 2025, took suo motu cognizance of a news report alleging
illegal dumping of solid waste and unauthorised earth excavation in Dhauj and adjoining areas of District
Faridabad, and directed concerned authorities to verify the facts and take action in accordance with law.

Whereas in compliance with the above directions, a joint inspection was conducted on
04.12.2025 by officers ofiHaryana State Pollution Control Board, Municipal Corporation. Faridabad,
Department of Mines & Geology , Panchayat Department, Police Department, Revenue Department (Naib
Tehsildar, Dhauj)

Further, the Naib Tehsildar, Dhauvj, through his report, identified land ownership details of
the sites inspected, including the land parcel recorded in your name.

And whereas as per available records, you are the recorded land owner of land situated at;
Site No.: 04, Village: Dhauj, Area: 08 Kanal, (Latitude / Longitude: 28.323424, 77.221976), Ownership:
Sh. Aas Mohmmad S/o Abddula S/o Chuttan etc. & Shabbuddin.

Whereas the inspection dated 04.12.2025, the following was observed at your site:
1. During the inspection at Site No. 4, it was observed that the waste material was found intermixed with
soil within the excavated arca. ,
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g Or ;E?;: ?;SIE;\\:]‘;S\“: S‘t?:rlﬁh;j; Ic?;ig’:'"""—ﬁe mzteriz] hzs been previously deposited and/or utilised
?1;;531 Em 3 improper tandligg aksalid \‘-‘aglc-;i}u i‘{;ﬁ?ﬂ?&ml which amounts to unauthorised

The inspaction furt :

peliy: o

No authorisation of peimiSSIOn under the Solid Weste Mznagement Rules, 2016 was available for use of

solid waste for land filling or levelling; - :

2

her revealed that the site is not o
that the site is not zn authorised solid waste processing or disposal

A=

. }\‘ hereas__. such use of wastz material has resulted in environmental degradation of land and
posss potential risk to soil and groundwater.

] And Whereas Rule 4(2) of the Solid Waste Management Rules, 2016 expressly prohibits

any person from shrowing, burying or disposing of solid waste on strezts, on open public spaces outside his

premises OF in the drain or water bodies and Rule 15 of the Solid Waste Management Rules, 2016 mandate

jhat solid wasie <hall be managed only through authorised mechanisms.

And Whereas Section 7 of the Environment (Protection) Act, 1986 prohibits handling or
gisposal of pollutants, including solid waste, except in accordance with prescribed procedures and
e:‘\immemal safecuards and in terms of Section 1A of the Environment (Protection) Act, 1986 (as
smended). contravention of Section 7 atracts environmental penalty, Section 15 of the Act further provides
for penalty for contravention of the provisions of the Act or the Rules and under Section 15C of the Act,
penzlties are required to be determined by the Adjudicating Officer, after due inquiry and providing
reasonable opportunity of heanng.

Therefore, you are hereby directed to SHOW CAUSE within 13 (Fifteen) days from the
dxtz of receipt of this notice as 10 why:
1. Adjudication proceadings under Saction 13C of the Environment (Protaction) Act, 1986 (as amended)
should not be initiated against you before the Adjudicating Officer: and
2. Environmental Compensation / civil penalty <hould not be imposed upon you under Sections 14A and
15 of the Act, applying the Polluter Pavs Principle, for environmental damage caused due to
wnauthorised disposal / improper handling of solid waste at the aforesaid site.

vou are further required to submit your reply, duly supported with documents, if any,
indicating: the source and time period of the presence of solid waste on the land; engagement of any
contractor or third party for oxcavation or filling; measurss taken by you to prevent illegal dumping; and
remediation measures, if any, already undertaken.

Note that:
L. In the event of non-submission of reply within the stipulated time, the matter shall be placed beiore the
Adjudicating Officer on the basis of available records.

2. This notice is issued without prejudice 1o any other zction that may be taken under applicable
environmental laws or directions of the Hon'ble National Green Tribunal.

%
Regibnal Officer

/Ba]lnbgarh Region
Endst. No. HSPCB/BR/2025/ 72 Date:

A copy of above is forwarded to Deputy Commissioner, Faridabad for information please.

RegQ{mI Officer
Ballabgarh Region

7
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[ - HARYANA STATE POLLUTION CONTROL BOARD a_-'p-'m:
r{} j"’,j M]FE‘ Bnélnbg]arlh Region, Opp, HewoAppmt., Sector-16A, Faridabad Ty
A/ . 2mail: hspebrobr@gmai ite: speb.gov. i i
\Q WyeF hspebrobridlpmail.com Website: www.hspeb.gov.in W
B/ Do .
No. IISPCB/BR/2025/ 24A 2-43 Dateg (/12/2025
To
Sh. Dilshad S/o Chav Khan etc.,
Khewat No. 265, Mustkil No. 32//12,
Village Tikri Khera, Faridabad,
Lat: 28.323424 °E, Long: 77.221976°E.,
Sub: Show Cause Notice under Sections 7, 14A, 15 and 15C of the Environment
(Protection) Act, 1986 (as amended by the Jan Vishwas (Amendment of Provisions)
Act, 2023), read with Rule 4, Rule 15 and Rule 25 of the Solid Waste Management
Rules, 2016, for initintion of adjudication proceedings and imposition of
Environmental Compensation in respect of unauthorised disposal / improper
handling of solid waste - reg.
Ref:- OA No. 323/2025 in Hon’ble NGT regarding News Items titled “Illegal waste dumping
leads 1o environmental fears in Faridabad” appearing in the Hindustan Times dated
27.06.2025

Whereas Haryana State Pollution Control Board (FISPCB) is a statutory body constituted
under the Water (Prevention and Control of Pollution) Act, 1974 and entrusted with functions under the Air
(Prevention and Control of Pollution) Act, 1981 and the Environment (Protection) Act, 1986 and in excicise
of powers conferred under Scction 3 of the Environment (Protection) Act, 1986, the Central Government
has notified the Solid Waste Management Rules, 2016 for regulation of generation, handling, processing
and disposal of solid waste.

Whereas, HSPCB is empowered to conduct inspections, identify violations, initiate
adjudication proceedings and place matters before the Adjudicating Officer for imposition of environmental
penalties / compensation under the Environment (Protection) Act, 1986.

Whereas, Hon’ble National Green Tribunal, Principal Bench, New Delhi, vide order dated
08.07.2025 in Original Application No. 323 of 2025, took suo motu cognizance of a news report alleging
illegal dumping of solid waste and unauthorised earth excavation in Dhauj and adjoining areas of District
Faridabad, and directed concerned authorities to verify the facts and take action in accordance with law.

Whereas in compliance with the above directions, a joint inspection was conducted on
04.12.2025 by officers of:Haryana State Pollution Control Board, Municipal Corporalion, Faridabad,
Department of Mines & Geology , Panchayat Department, Poiice Department, Revenue Deparniment (Naib

Tehsildar, Dhauj)

Further, the Naib Tehsildar, Dhauj, through his report, identified land ownership details of
the sites inspected, including the land parcel recorded in your name.

And whereas as per available rccords, you are the recorded land owner of land situated at:
Site No.: 05, Village: Tikri Khera, Area: 08 Kanal, (Latitude / Longitude: 28.323424, 77.221976),
Ownership: Sh. DilshadS/o Chav Khan etc.

Whereas the inspection dated 04.12.2025, the following was observed at your site:
I During the inspection at Site No. 4, it was observed that the waste material was found intermixad with
soil within the excavated area.
2. The above observations establish that solid waste material has been previously deposited and/or utilised
for filling or levelling of land and subsequently covered with soil, which amounts to unauthorised

disposal and improper handling of solid waste on private land.

o5
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3. The inspection further reve

facility; lgogcd solid waste processing or disposal
No authorisation or permission under (|

" golid waste for land filling or lcvc:lling;\e Solid Waste Management Rules, 2016 was available for use of

aled that (e site is not an

Whereas, such use of wast
L ’ € materj : : ) ath an
poses potential risk to soil and groundwater, "l has resulted in environmental dogradation of land and

7
| fronﬁ{fgi\\’-\i}:;m;; T’{i:ﬂe 4(? of l}w Solid Waste Management Rules, 2016 expressly prohibifs
any person ¥ ;16 DUIYING o disposing of solid waste on streets, on open public spaces outside his
remises or in the drain or water bodie ,

s and Rule 15 of the Solid Waste Management Rules, 2016 mandate
that solid waste shall be managed only through authorised mechanisms ‘

T . .
l{\nd W hE:lCﬂS $ect10n .7 ol the Environment (Protection) Act, 1986 prohibits handling or
disposal of pollutants, ll'lClUd'll"lg solid waste, except in accordance with prescribed procedures and
environmental sufegu_ards and In terms of Section 14A of the Environment (Protection) Act, 1986 (as
amended), contravention of Section 7 attracts eny

_ ! ac ironmental penalty, Section 15 of the Act further provides
for penalty for contravention of the provisions of the Act or the Rules and under Section 15C of the Act,

penalties are 1'cC]Llirf"d to be determined by the Adjudicating Officer, after due inquiry and providing
reasonable opportunity of hearing,

Therefore, you are hereby directed to SHOW CAUSE within 15 (Fifteen) days from the
date of receipt of this notice as to why:

1. Adjudication proceedings under Section 15C of the Environment (Protection) Act, 1986 (as amended)
should not be initiated against you before the Adjudicating Officer; and
2. Environmental Compensation / civil penalty should not be imposed upon you under Sections 14A and

15 of the Act, applying the Polluter Pays Principle, for environmental damage caused due to
unauthorised disposal / improper handling of s.tid waste at the aforesaid site.

You are further required to submit your reply, duly supported with documents, if any,
indicating: the source and time period of the presence of solid waste on the land; engagement of any
contractor or third party for excavation or filling; measures taken by you to prevent illegal dumping; and

remediation measures, if any, already undertaken.
Note thaf:

1. In the event of non-submission of reply within the stipulated time, the matter shall be placed before the
Adjudicating Officer on the basis of available records.

2. This notice is issued without prejudice to any other action that may be taken under applicable
environmental laws or directions of the Hon’ble National Green Tribunal.
ch%ﬂ Officer

WBnllnbgnrh Region
Endst, No. HSPCB/BR/2025/ =~ Date:

A copy of above is forwarded to Deputy Commissioner, Faridabad for information please.

Re&}/al Officer

Ballabgarh Region
oA
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iﬂ:E HARYANA STATE l’OL.QJ@@ CONTROL BOARD

Ballabgarh Region, 0
3 bga » PP, HeWoAppmt,, Sector-16A, Faridabad
\\:‘?{/j TRy Email: hilmo_ht@gﬂl%m\\’cbsilc: www.hspeb.gov.in
VARGl

No. HSPCB/BR/2025/ 3N Qy. Q¢ TTTmmm—

Date§/12/2025

To
Sh. Ayub, Jamil, Liyakat etc, S/o Basir S/o Phool,
1(!1[:\\%11 No. 365, Mustkil No, 32//23,
Village Tikri Khera, Faridabad,
Lat: 28.322465°N, Long: 77.222588 °F,

Sub: Sl’lc‘)w C:mlSL‘ Notice under Sections 7, 14A, 15 and 15C of the Lnvironment
(Protection) Act, 1_986 (as amended by the Jan Vishwas (Amendment of Provisions)
Act, 2023), read wnl_l l‘l}llc 4, Rule 15 and Rule 25 of the Solid Waste Management
l’}ult:s, 2016, for initintion of adjudication proceedings and imposition of
lzlmrpnmenlnl Compensation in respect of unauthorised disposal / improper
handling of solid waste — reg.

Relt-

OA No. 323/2025 in Hon’ble NGT regarding News Items titled “Illegal waste dumping

leads 1o environmental fears in Faridabad” appearing in the Hindustan Times dated
27.06.2025

Whereas Haryana State Pollution Contro] Board (HSPCB) is a statutory body conslituted
under the Water (Prevention and Control of Pollution) Act, 1974 and entrusted with functions under the Air
(Prevention and Control of Pollution) Act, 1981 and the Environment (Protection) Act, 1986 and in exercise
of powers conflerred under Section 3 of the Environment (Protection) Act, 1986, the Central Government
has notified the Solid Waste Management Rules, 2016 for regulation of gencration, handling, processing
and disposal of solid waste.

Whereas, HSPCB is empowered to conduct inspections, identily violations, initiate
adjudication proceedings and place matters before the Adjudicating Officer for imposition of environmental
penalties / compensalion under the Environment (Prolection) Act, 1986.

Whereas, Hon'ble National Green Tribunal, Principal Bench, New Delhi, vide order dated
08.07.2G25 in Original Application No. 323 of 2025, took suo motu cognizance of a news report alleging
illegal dumping of solid waste and unauthorised earth excavation in Dhauj and adjoining areas of District
Faridabad, anc directed concerned authorities to verify the facts and take action in accordance with law.

Whereas in compliance with the above directions, a joint inspection was conducted on
04.12.2025 by officers of:Haryana State Pollution Control Board, Municipal Corporation, Faridabad,
Department of Mines & Geology , Panchayat Department, Police Department, Revenue Department (Naib

Tehsildar, Dhauj)

Further, the Naib Tehsildar, Dhauj, through his report, identified land ownership details of
the sites inspected, including the land parcel recorded in your name.

And whereas as per available records, you are the recorded land owner of land situated at;
Site No.: 06. Village: Tikri Khera, Arca: 08 Kanal, (Latitude / Longitude: 28.322465, 77.222588),

Ownership: Sh. Ayub, Jamil, Liyakat etc. S/o Basir S/ Phool.

Wherzas the inspection dated 04.12.2025, the following was observed at your sile:
1. During the inspection at Site No. 4, it was observed that the waste material was found intermixed with

soil within the excavated arca. ) ) . A
2. The above observations establish that solid waste material has been previously deposited and/or utilised

for filling or levelling of land and subsequently covered with soil, which amounts to unauthorised
disposal and improper handling of solid waste on private land.
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The inspection further revealed that the sjte i not an

fcility; lei;I:d solid waste processing or disposal
4. No authorisation or permission under the Sgl; .
colid waste for land filling or levelling; olid Waste Management Rules, 2016 was available for use of

Whereas, such use of waste ; [
n 5 material has re i i adation of land and
poses potential risk to soil and groundwater. SRS

And \\'_'hereas Rule 4(2) of the Solid Waste Management Rules, 2016 expressly prohibits
any person from throwing, burying or disposing of solid waste on streets, on open public spaces outside his
P

remises or in the drain or water bodies and Rule 15 of the Solid Waste Management Rules, 2016 mandate
that solid waste shall be managed only through authorised mechanisms.

And Whereas Section 7 of the Environment (Protection) Act, 1986 prohibits handling or
disposal of pollutants, including solid waste, except in accordance with prescribed procedures and

environmental sal'egu_ards and in terms of Section 14A of the Environment (Protection) Act, 1986 (as
amended), contravention Qf Section 7 attracts environmental penalty, Section 15 of the Act further provides
for penalty for contravention of the provisions of the Act or the Rules and under Section 15C of the Act,

penalties arc required to be determined by the Adjudicating Officer, after due inquiry and providing
reasonable opportunity of hearing.

Therefore, you are hereby directed to SHOW CAUSE within 15 (Fifteen) days from the
date of receipt of this notice as to why:

1. Adjudication proceedings under Section 15C of the Environment (Protection) Act, 1986 (as amended)
should not be initiated against you before the Adjudicating Officer; and
2. Environmental Compensation / civil penalty should not be imposed upon you under Sections 14A and

15 of the Act, applying the Polluter Pays Principle, for environmental damage caused due to
unauthorised disposal / improper handling of sclid waste at the aforesaid site.

You arc further required to submit your reply, duly supported with documents, if any,
indicating: the source and time period of the presence of solid waste on the land; engagement of any
contractor or third party for excavation or filling; measures taken by you to prevent illegal dumping; and

remediation measures, if any, already undertaken.
Note that:

1. In the event of non-submission of reply within the stipulated time, the matter shall be placed before the
Adjudicating Officer on the basis of available records.

2. This notice is issued without prejudice to any other action that may be taken under applicable
environmental laws or directions of the Hon’ble National Green Tribunal.

Regional Officer

Ballabgarh Region
Endst. No. HSPCB/BR/2025/ - Date:

A copy of above is forwarded to Deputy Commissioner, Faridabad for information please.

Regional Officer
Ballabgarh Region

/-’Z. .
(-
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\ HARYANA STATE P%Q N CONTROL BO{\iRé)’ |
é"é ' s Ballabgarh Region, Opp. Tev pmt., Sector- G‘A,‘lFa,rlc ainac
\ f l Email: hspcbrobr(a}gmail.cochbsnlc: www.hspch.gov.
1‘ N/ RS
\" Eahamsnt
------- Date:0701/2026
No. HSPCB/BR/2026/ 36 57— 6 0
To

M/s Greentech Environ Management Pvt. Ltd.
140, Block-A, Lake Town, (North-24 Parganas)
Kolkata, West Bengal - 700089.

Email: accounts@greentechenviron.com

Subject: Show Cause Notice for illegal dumping and improper rha‘l.ldlmg ‘of sol|6d w(zlls;e lllr(;
District Faridabad—violations of the Environment (Protection) Act, 198 ‘and So s
Waste Management Rules, 2016, and proposed adjudication under Sections 15
1SA of the Environment (Protection) Act, 1986.

Ref: Hon’ble National Green Tribunal Order dated 08.07.2025 in OA No. 323/2025.

Whereas the Haryana State Pollution Control Board was constituted in the year 1974 vide
Haryana Government Notification No. 3677-P.W. IV (4) 74/33298 dated 19.09.1974, after the enactment
of Water (Prevention & Control of Pollution) Act, 1974 to preserve the wholesomeness of water.
Subsequently, with the enactment of other environmental laws, the responsibility to implement the
provisions of such laws was also entrusted to the Haryana State Pollution Control Board in the State of
Haryana.
Whereas in order to have uniform laws. all over the country for broad environmental
ring the health & safety of our people as well as of our flora and fauna and also to check
environmental degradation, the Parliament of India has enacted the Water (Prevention & Control of
Pollution) Act, 1974, as amended to date. the Air (Prevention & Control of Pollution) Act, 1981, as

amended to date, the Environment (Protection) Act, 1986, as amended to date and the Public Liability
Insurance Act, 1991, as amended to date.

Whereas, the aforesaid laws have been
environmental pollution in the state. The Govt. o

framed the following rules for the man
Solid We¢
1

issues endange

adopted by the government of Haryana to control
{ India, Ministry of Environment & Forests, has also
agement of Hazardous Waste, Bio-Medical Waste, Municipal
1ste, Recycled Plastic, Used Batteries. Control of Noise Pollution, and Protection of the Ozone
-ayer under the provisions of the Environment (Protection) Act, 1986.

Whereas, the Haryana State Pollution Control Board h
implementing environmental laws in the state of Haryana.

Whereas the Hon’ble National Green Tribunal, Principal Bench, New Delhi, vide order
dated 08.07.2025 in OA No. 32

3/2025 (suo motu), took cognizance of large-scale illegal dumping of
untreated solid waste and unautl

1orized excavation/backfilling in Dhouj and adjoining areas of District
Faridabad, based on a news item tit]

ed “Illegal waste dumping leads to environmental fears in
Faridabad™.

as been entrusted with the task of

Whereas the Hon’ble Tribunal observed that such activities prima facie indicates

violations of the Environment (Protection) Act, 1986 and the Solid Waste Management Rules, 2016, and
directed the concerned authorities to take appropriate action in accordance with law.
Whereas, in compliance of the above directions, reports were called from concem.ed
cluding the Police Department. The report submitted by the concerned SHO, along with
site inspections and other material on record, reveals involvement of private agency, i.c., M/s. Greentech
Environ Management Pvt. Ltd. in unauthorized dumping and burial of mixed, untreated solid waste at
multiple locations in Ballabgarh Region, District Faridabad. )

Whereas the above acts have violated sections 7 —(Unauthorized disposal of env1ronmen.tal
pollutants in contravention of prescribed standards and safeguards); Section 8 (Failure to cqmply with
prescribed  safeguards while handling polluting substances); Section 15 (Penalty provisions for
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G/i,mravemion of the Act and rules made thereupden): and Section 15A (Liability of companies for
/ontraventions under the Act) of the Environme
1

2016, as amended to date, by open dumpi
Jocations; and failure to comply with pr
resulting in environmental pollution and
date of receipt of this notice as to w}

Environment (Protection) Act,
Adjudicating Officer for assessn

you have no explanation to offer

applicable environmental laws or in ¢

Endst. No. HSPCB/BR/2025/

L0 =

tion) Act, 1986, as amended to date.

ave violated sections of the Solid Waste Management Rules,
ng and disposal of untreated/mixed solid waste at unauthorized
escribed environmental standards, and scientific landfill norms
potential damage to soil and groundwater.

ereby called upon to show cause within 15 (fifteen) days from the
1y adjudication proceedings under Sections 15 and 15A of the
1986 should not be initiated against you before the designated
1ent and imposition of Environmental Compensati
ion of the damaged environment and any other action

Whereas the above acts h

Now, therefore you are h

Note: In case no reply is received within the stipulated period, it shall be presumed that

, and further action shall be initiated, without any further
issued without prejudice to any other action that may be taken under
ompliance with directions of the Hon’ble National Green Tribunal.

Regional Officer
Ballabgarh Region
e

Dated: 07.01.2026

A copy of the above is forwarded to:

Commissioner, Municipal Corporation, Gurugram — for kind information & necessary action.
Deputy Commissioner, Faridabad — for kind information & necessary action.
Regional Officer, Gurugram North, HSPCB — for information and necessary action.

Regional Officer
Bal)nbgarh Region
T

¢
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GEMPL/SWM/25-26/ 289
Date: 10/01/2026

206 ¢‘-:~’

Vw—m

GreenﬁH

CIN : U90001WB2011PTC157672
PAN: AAECG1536G
GSTIN: 19AAECG1536G1ZQ

The Member Secretary

Haryana Pollution Control Board
Ballabgarh Region, Opp. Hewa Appartment,
Sector-16a, Ambala, Faridabad

Pin- 121002

Email: hspcbrobr@gmail.com

Subject: Reply to Show Cause Notice regarding alleged dumping of untreated Municipal
Solid Waste (MSW) in Dhouj area

Ref: Memo No.-HSPCB/BR/2026/3657-60, dated- 07.01.2026

GREENTECHIENVIRON MANAGEMENT PVT. LTD.

This is in reference to the Show Cause Notice issued dated- 07.01.2026 vide memo no.-
HSPCB/BR/2026/3657-60 to Greentech Environ Management Private Limited (hereinafter
referred to as “GEMPL”), wherein it has been alleged that Greentech Environ Management
Private Limited has dumped untreated municipal solid waste in the Dhouj area.

At the outset, it is most respectfully submitted that the allegations levelled against
Greentech Environ Management Private Limited are factually incorrect, misconceived, and
wholly unsustainable. The following submissions are made without prejudice to one
another:

1.

It is submitted that Greentech Environ Management Private Limited was one of
multiple agencies engaged at the Bandhwari site during the relevant period for
biomining and processing of legacy MSW. Greentech Environ Management Private
Limited did not have exclusive control or supervision over the site, nor over the
activities of other agencies operating simultaneously.

It is submitted that Greentech Environ Management Private Limited had deployed its
own machineries at the Bandhwari site strictly for processing of legacy MSW in
accordance with the terms of its work order and applicable environmental norms.

It is categorically denied that Greentech Environ Management Private Limited has ever
dumped untreated MSW at any place in the State of Haryana. Greentech Environ
Management Private Limited’s work at the Bandhwari site stood stopped in or around
3 July 2025, and Greentech Environ Management Private Limited has not been
operational at the said site thereafter.

.towards better envilironment

Regd./Corporate Office : 140, Lake Town, Block-A, Kolkata -700 089, West Bengal, India. N
Phone: +91 99030 50502 / 70440 00496 / 70440 00497/ 033 2534 1121
E-mail:info@greentechenviron.com, accounts@greentechenviron.com, greentechenviron@gmail.com,

Visit us at : www.greentechenviron.com
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g"”’" = better & AT
GREENTECH ENVIRON MANAGEMENT PVT. LTD.
CIN : U30001WB2011PTC157672

PAN: AAECG1536G
GSTIN: 19AAECG1536G12Q

4. It is submitted that the purported report of the Faridabad SHO, which appears to be the
basis of the present allegation, seems to have been prepared under an erroneous
assumption or confusion. During the relevant time, other agencies engaged at
Bandhwari site might have dumped untreated MSW in the Dhouj area. Greentech
Environ Management Private Limited has never dumped any treated or untreated
material in the said area.

5. Inview of the above facts, the allegation that Greentech Environ Management Private
Limited dumped untreated MSW in the Dhouj area is absolutely baseless, unsupported
by any evidence, and liable to be rejected outright.

6. It is respectfully requested that a detailed enquiry be conducted to ascertain:

a) which agencies were engaged in biomining and waste processing at Bandhwari
during the relevant period; and
b) which agencies were actually dumping inert material in the Dhouj area.

7. Greentech Environ Management Private Limited is a reputed and law-abiding company
and strictly follows environmental regulations. Owing to adherence to fair and lawful
practices, Greentech Environ Management Private Limited could process only a limited
quantity of material quantity 72803.47 metric tonnes out of the total approximately 9
lakh metric tonnes—within a period of about four months. Greentech Environ
Management Private Limited does not, and will not, resort to any unfair or
environmentally damaging practices.

8. It is further submitted that inspections were carried out by the Haryana Pollution
Control Board at the Douj Area around July 2025, during which machinery and material

.towards better environment

dumping by other agencies were observed and no machineries belonging to Greentech
Environ Management Private Limited or equipment was found operating or present

8

there during those inspections. In light of the foregoing, it is wholly unjustified and
inexplicable that Greentech Environ Management Private Limited is now being
implicated in alleged activities in which it had no invelvement whatsoever

In view of the foregoing, it is respectfully prayed that the present Show Cause Notice,
insofar as it pertains to Greentech Environ Management Private Limited, be dropped and

Regd./Corporate Office : 140, Lake Town, Block-A, Kolkata -700 089, West Bengal, India.
Phone: +91 98030 50502 / 70440 00496 / 70440 00497/ 033 2534 1121
E-mail:info@greentechenviron.com, accounts@greentechenviron.com, greentechenviron@gmail.comb

Visit us at : www.greentechenviron.com 63
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GREENTECH ENVIRON MANAGEMENT PVT. LTD.
CIN ; U90001WB2011PTC157672 .

PAN: AAECG1536G
GSTIN: 19AAECG1536G1ZQ

Greentech Environ Management Private Limited name be disassociated from the alleged
violations.

|

|

Greentech Environ Management Private Limited reserves its right to place additional
documents and submissions on record, if so required.

Thanking you,
For Greentech Environ Management Pvt, Ltd.
Environ Management Pyt. Ltd. \)0

Keo e \'1?

el
irector

DIRECTOR

A copy of the above is forwarded to:

I. Commissioner. Municipal Corporation, Gurugram — for kind information & necessary
action.

2. Deputy Commissioner, Faridabad — for kind information & necessary action.

3. Regional Officer, Gurugram North, HSPCB — for information and necessary action.

Enclosures:-
» List of machineries used during the work

.towards better environment

GREENTECH ENVIRON MANAGEMENT PVT LTD.
LIST GURGAON PLANT MACHINERIES
SR NO. Machine Types Quantity Status
i Excavators 28 Removed
2 HYVA 27 Removed
3 Power Screen 7 Removed
4 Road roller 1 Removed
5 Blaster . 5 Removed
6 Telihandler 2 Removed
7 Tromal 4 Removed
8 ADS conveyor belt 7 Removed
5 Klepmann 7 Removed

Regd./Corporate Office : 140, Lake Town, Block-A, Kolkata -700 089, West Bengal, India.
Phone: +91 89030 50502 / 70440 00496 / 70440 00437/ 033 2534 1121
E-mail:info@greentechenviron.com, accounts@greentechenviron.com, greentechenviron@gmail.com,

Visit us at : www.greentechenviron.com
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Annexure-R/13

e - 2 1 7 Member Secretary
Haryana State Pollution Control Board
e )
HARYANA STATE YOgesh Kumar, IAS Phone No. 0172- 2581105

Email: hspcbms@gmail.com

W ey Website: www.hspcb.org.in
Q!

\ | /4 D.0. No. HSPcl) 11229
Dated, Panchkula the _ | 2-6]~2626

Sub:- Restoration of Solid Waste Dump site.
Qoar Siv

The matter of OA No. 323/2025-News item tilled “llegal waste dumping
leads to environmental fears in Faridabad” appearing in the Hindustan Times
dated 27.06.2025 is pending before the Hon'ble NGT. This case pertain to the
unauthorised extraction of earth and subsequent illegal dumping of untreated
solid waste in the Dhouj area of Faridabad from Bandhwari landfill in Gurugram.
RO Ballabgarh HSPCB has sent a letter dated 08.01.2026 which is enclosed
herewith for your kind reference.

It has been informed that a joint inspection was conducted by the Mines
and Geology Department and HSPCB. Six sites of approximately 8.5 acres
have been identified where waste has been buried and capped with earth. The
statements recorded by the SHO, Dhouj, from local landowners confirmed that
a private agency, M/s Greentech Environ Management Pvt. Ltd. approached
them and dumped waste from the Bandhwari landfill site into their field under
the guise of making the land “fertile”. It is pertinent to mention that: M/s
Greeentech Environ Management Pvt. Ltd., has been allotted the work of
disposal of inert waste by the Municipal Corporation Gurugram (MCG).

Accordingly, the Municipal Corporation Gurugrm (MCG) has to get this
solid waste lifted and to start the remediation process of the solid waste to
ensure compliance with NGT orders and also take stringent action against the
contractor, M/s Greentech Envion Management Pvt. Ltd., for the illegal
diversion and dumping of waste from Bandhwari into District-Faridabad.

Therefore, | would request you to look into the matter and direct the
above said agency to restore the site at their own expenditure. An early action
in this matter would be highly appreciated.

WQ@ﬁar&k . Q

Yogesh Kumar g

Sh. Pradeep Dahiya, IAS
Commissioner,
Municipal Corporation
Gurugram

OFFICE : C-11, Sector-6, Panchkula ( Haryana ) 134109 2a
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)
' I_II:E HARYANA STATE POLLUTION CONTROL BOARD FARYANA STATE
\\ lfestye Fer Ballabgarh Region, Opp. Hewo Appmt., Sector-16A, Faridabad
) é/ Envionment Email: hspcbrobr@gmail.comWebsite: www.hspcb.gov.in
NO. HSPCB/BR/2026/3670-3671 Dated: 08/01/2026
To
The Member Secretary,
Haryana State Pollution Control Board,
Panchkula.
Kind Attn:- SEE Water Cell (HQ)
Sub: Request for intervention with the Urban Local Body (ULB)
Department regarding remediation of illegal solid waste dumping in
Dhouj, Faridabad, and action against M/s Greentech Environ
Management Pvt. Ltd. - OA No. 323/2025.
Ref: Meeting held through Video Conferencing (VC) on 08.01.2025 regarding

NGT cases. Joint Inspection Report dated 20.06.2025 and 04.12.2025.
Memo No. MCF/ACMC-1/2025/588 dated 09.12.2025.

With reference to the subject cited above, it is submitted that during the VC
meeting was held on 08.01.2025 under the chairmanship of your goodself, several
NGT matters including OA No. 323/2025 were discussed for which next date of hearing
is fixed for 15.01.2026. This case pertains to the unauthorized excavation of earth and
subsequent illegal dumping of untreated solid waste in the Dhouj area of Faridabad,
transported from Bandhwari landfill in Gurugram. Further, as per the news article
mentioned in the Hon’ble Tribunal orders, two private contractors were floating
scientific waste treatment norms and secretly dumping toxic, untreated waste across

Fariadabad(Copy attached as Annexure-‘A’).

A joint inspection was previously conducted by the Mines and Geology
Department and HSPCB, identifying six major sites covering approximately 8.5 acres
where waste was being buried and capped with earth (Copy attached as Annexure-
‘B’). Statements recorded by the SHO, Dhouj, from local landowners (e.g., Sh. Zubair,
Sh. Yasin) confirm that a private agency, M/s Greentech Environ Management Pvt.
Ltd., approached them and dumped waste from the Bandhwari landfill site into their

fields under the guise of making the land "fertile" (Copy attached as Annexure-'C’).
It is pertinent to mention that:

* M/s Greentech Environ Management Pvt. Ltd. has been allotted the work of disposal

of inert waste by the Municipal Corporation Gurugram (MCG).
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* The Mines and Geology Department%as c?arified that as the material is solid waste,
its quantification and remediation fall under the jurisdiction of the concerned local

body dealing with the Solid Waste Management (Copy attached as Annexure-'D’).

* This office has already issued Show Cause Notices to the landowners and requested
the Regional Officer, Gurugram (N), to take action against the private agency (Copy
attached as Annexure-'E’).

In view of the above, it is requested that the matter may kindly be taken

up with the Urban Local Body (ULB) Department to issue the following directions:
* To Municipal Corporation Gurugram (MCG):

1. To lift the solid waste dumped at the various affected sites in Dhouj, Faridabad
as mentioned in OA and to start the remediation process of the solid waste to

ensure compliance with NGT orders and environmental norms.

2. To take stringent action against the contractor, M/s Greentech Environ
Management Pvt. Ltd., for the illegal diversion and dumping of waste from
Bandhwari into District-Faridabad. Further, direct the concessioner i.e. M/s
Greentech Environ Management Pvt. Ltd to bear the cost of lifting and remediation

of waste dumped at the various affected sites in Dhouj, Faridabad.

Submitted for information and necessary action please. -
HARISH s ™™

KUMAR
KUM AR pate:2026.01.08

18:43:04 +05'30'
Regional Officer
Ballabgarh Region

Endst. No. HSPCB/BR/2026/ Dated:
A copy of above is forwarded to the Senior Environmental Engineer,
Solid Waste Cell, HSPCB, Panchkula for information please. o
HARISH oysasi
KUMAR
KUMAR oxieaceorse
Regional Officer
Ballabgarh Region
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Item No. 04 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHT

Original Application No. 323/2025

News Item titled "Illegal Wastt? dumping_leads to environmental fears in
Faridabad "appearing in the Hindustan Times dated 27.06.2025.

Date of hearing: 08.07.2025

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER

ORDER

1. This original application is registered suo motu on the basis of the
news item titled "Illegal waste dumping leads to environmental fears in

Faridabad "appearing in the Hindustan Times dated 27.06.2025.

2. The news item relates to the illegal dumping of untreated solid waste

and unauthorized earth excavation in the Dhouj area of Faridabad, which

has triggered serious environmental concerns. As per the news article, two
private contractors were flouting scientific waste treatment norms and
secretly dumping toxic, untreated waste across Faridabad. The article

states that, following complaints from local residents, a joint inspection

conducted on June 20 by the Haryana State Pollution Control Board and _

the Depa#tment of Mines and Geology found six locations. ranging from 0.5

to 2.5 acres in Fatehpur Taga, Samaypur Dhauj-Ballabhgarh Road, Dhouj,

—

Nurpur Dhumaspur, and Mangar village, had been illegally excavated. The

article further mentions that the excavated pits were backfilled with legacy,
unprocessed waste, bypassing environmental safeguards and contractual
obligations. The article states that Hindustan Times (HT) visited the sites
on Thursday and found large mounds of mixed, untreated waste across
open fields -

allegedly in violation of environmental norms and the

contract’s terms. The article adds that the waste, reportedly sourced from

i

/6



Bandhwari, was concealed beneatga%:ls, of earth to evade detection. The

B

article highliét:t/swtgiﬂdftﬁxpﬁrts have warned this illegal pr:actice poses risks
of groundwater contamination, land instability, and long-term health
hazards. The article mentions that a landowner is allegedly planning to
build residential colonies atop a concealed dump site (Lat: 28.343762°N,
Long: 77.203240°E), which could potentially expose future residents to
toxic soil and structural threats. The article finally states that the Aravalli
foothills already under stress due to deforestation, mining and

encroachment are now facing'a new ecological threat due to these hidden

waste dumps.

3.  The above matter indicates violation of the Environment (Protection)

Act, 1986, the Solid Waste Management Rules and Aravali Notification
(MoEF Notification, 1992).

4, The news item raises substantial issues relating to compliance with

the environmental norms and implementation of the provisions of

-

scheduled enactment.

5.  Power of the Tribunal to take up the matter suo-motu has been

recognized by the Hon’ble Supreme Court in the matter of “Municipal

Corporation of Greater Mumbai vs. Ankita Sinha & Ors.” reported in 2021
SCC Online SC 897.

——

Hence, we implead the following as respondents in the matter:

—
(1). Central Pollution Control Board, through its Member

Secretary, Parivesh Bhawan, East Arjun Nagar, Delhi-110032.
(2. Haryana State Pollution Contro] Board, Through it’s Member

Secretary, C-11, Sector-6, Panchkula, Haryana - 134109,
Haryana.
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(3). Deputy Commissioner, Faridabad, Mini Secretariat, First
e

==

Floor, Sector-12, Faridabad.

(4). Municipal Corporation of Faridabad, Through it’s

Commissioner, Office of Divisional Commissioner, Faridabad,

Canal Rest House, Sector 16A, Faridabad, Haryana 121002.

7 Issue notice to the above respondents for filing their response/ reply

by way of affidavit before the Tribunal_at least one week before ‘the next

g

—

date of hearing. If any respondent directly files the reply without routing it

A

through his advocate, then the said respondent will remain virtually

present to assist the Tribunal.

8. List on 10.10.2025.

Prakash Shrivastava, CP

Dr. A. Senthil Vel, EM
July 08, 2025

griginal Application No. 323/2025
v

/8
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3y SPEED POST A.D/EMAIL
BEFORE THE NATIONAL GREEN 1 uNAL, NEW DELHI
Original Application No, 173/2025

News Item titled "lllega.l wz_lsie dumping leags ¢ jronme
"appearing in the Hindustan Time, gated 27-06.2025

ntal fears in Faridabad

To
1. Central Pollution Control Board

Through its Member Secretary,

Parivesh Bhawan, East Arjun Nagar, Delhi-1]0p3;

Email: mscb.cpeb@nic.in (RESPONDENT NO.1)
2. Haryana State Pollution Control Board

Through it’s Member Secretary,

C-11, Sector-6, Panchkula, Haryana — 134109

Email: hqhspeb@hspeb.org.in ... (RESPONDENT NO.2)
3. Deputy Commissioner, Faridabad

Mini Secretariat, First Floor, Sector-12, Faridabad

Email: defbd@hry.nic.in ......(RESPONDENT NO.3)
4. Municipal Corporation of Faridabad

Through it’s Commissioner,

Office of Divisional Commissioner, Faridabad,

Canal Rest House, Sector 16A, Faridabad, Haryana 121002

Email: comm..fbd-hry@gov.in ... (RESPONDENT NO.4)

NOTICE

Whereas the above titled Application was listed before the Hon’ble Tribunal on
08.07.2025 (copy of order & application are enclosed), when the Tribunal inter-alia passed the
following order (reproduced relevant extracts only):-

“6. Hence, we implead the following as respondents in the matter: (I). Central Pollution

Control Board, through its Member Secretary, Parivesh Bhawan, East Arjun Nagar,
Delhi-110032. (2). Haryana State Pollution Control Board, Through it’s Member
Secretary, C-11, Sector-6, Panchkula, Haryana - 134109, Haryana. (3). Deputy
Commissioner, Faridabad, Mini Secretariat, First Floor, Sector-12, Faridabad. (4).
Municipal Corporation of Faridabad, T hrough it's Conumissioner, Office of Divisional
Commissioner, Faridabad, Canal Rest House, Sector 164, Faridabad, Haryana 121002.
7. Issue notice lo the above respondents for filing their respouse/reply by way of
affidavit before the Tribunal at least one week before the next date of hearing. If any
respondent directly files the reply without routing it through his advocalte, then the said
respondent will rentain virtually present to assist the Tribunal.

8. List on 10.10.2025.”

RTILLE

2. Now, take further notice that the above matter will be listed for further consideration
before the Hon’ble Tribunal on 10.10.2025, at Faridkot House, Copernicus Marg, New Delhi-
110001 through physical hearing (with hybrid option), when You may appear before the Hon’ble
Tribuna! cither in person or by a pleader duly instructed, and file reply/response as per directions
of the Hon’ble Tribunal vide Order dated 08.07.2025.
3. Take further notice that in default of your appearance on the date above mentioned, the
said Application will be heard and determined in your absence.
4. Given under my hand and the seal of this Hon’ble Tribunal, on this 17™ July 2025.

Note: (For Orders, Cause Lists & other information, please visit our website

Scanned with CamScann«Zr9
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Hinhustan Times-ree

lllegal waste dumping leads to environmental fears in
F'bad
By Leena Dhankhar , Faridabad

Jun27,202505:14 AMIST

The findings come on the heels of an April 10 HT report, which revealed how two
private contractors were flouting scientific waste treatment norms and secretly
dumping toxic, untreated waste across Faridabad

Advertisement

An official inspéction in Faridabad’s Dhouj region has uncovered a sprawling network
of illegal earth excavation and unauthorised dumping of solid waste, allegedly

connected to Gurugram’s Bandhwari landfill, prompting experts to call for immediate
multi-agency action.

’
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The excavated pits in Faridabad'’s Dhouj region were then backfilled with legacy,

unprocessed waste, bypassing environmental safeguards and contractual
obligations. (HT PHOTO)

Advertisement

The findings come on the heels of an April 10 HT report, which
revealed how two private contractors were flouting scientific

waste treatment norms and secretly dumping toxic, untreated
waste across Faridabad.

Know the latest trending news with HT. Read detailed

B
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) on June 20—triggered by citizen complaints—has laid
Ldl € €l vironmental violations on a massive scale. According to
officials, six sites ranging from 0.5 to 2.5 acres in Fatehpur Taga,
Samaypur Dhauj-Ballabhgarh Road, Dhouj, Nurpur Dhumaspur,
and Mangar village were found to have been illegally excavated.

The excavated pits were then backfilled with legacy,
unprocessed waste, bypassing environmental safeguards and

contractual obligations.

HT visited the sites on Thursday and found large mounds of
mixed, untreated waste across open fields - allegedly in violation
of environmental norms and the contract’s terms.

Advertisement
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hip carrying
rehicles sinks
in Pacific Ocean...

Yolo County
explosion: Shocking

viden chawe huoe
The waste, reportedly sourced from Bandhwari, was concealed
beneath layers of earth to evade detection. Experts warn this
practice risks groundwater contamination, land instability, and
long-term health hazards. In one egregious case, a landowner is
allegedly planning to build residential colonies atop a concealed
dump site (Lat: 28.343762°N, Long: 77.203240°E), potentially
exposing future residents to toxic soil and structural threats.

A detailed 18-page inspection report, which HT has accessed,
now submitted to the Faridabad deputy commissioner (DC),
includes geo-tagged photographs and coordinates as evidence of

the violations.

Inresponse, the DC has written to top officials, including the
director general of mines and geology, police commissioner, and
municipal commissioners of Faridabad and Gurugram, urging
swift action to halt illegal dumping, excavation, and unauthorized
land development.

Advertisement
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Municipal Corporation of Gurugram (MCG) commissioner
pradeep Dahiya acknowledged the gravity of the situation. “Our
teams have visited the spot and conducted inspections. We are
carrying out an internal investigation and strict legal-action will

follow,” he said.

Municipal Corporation of Faridabad (MCF) commissioner
Dhirender Khadgata said the violations cut across administrative
jurisdictions, requiring coordination between pollution, mining,
and police authorities. “Soil has been excavated illegally, and

unprocessed waste has been dumped without any permits. MCF
will issue showcause notices to landowners and proceed with

strict action,” he said.
Khadgata added that since Bandhwari landfill falls under
Gurugram'’s jurisdiction, MCG will oversee violations on that

front. “The commissioner MCG is overseeing investigations
related to Bandhwari landfill since it falls under his jurisdiction.

Action will be taken against all violators.’

Advertisement
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valli foothills—already stressed by deforestation, mining,
and encroachment—are now facing a new ecological threat due
to hidden waste dumps. The inspection report not only |
documents the violations but flags an imminent risk to
environmental and human health in the region.

Harish Kumar, HSPCB regional officer (Ballabgarh), confirmed
that waste samples collected fromone site were being tested to
verify their nature. “We are checking whether proper permission
was taken and whether the waste is inert or toxic. MCF has been
asked to proceed as per protocol. Since the contractors are tied
to Bandhwari, we've requested the regional officer in Gurugram
to take action,” Kumar said. »

Environmental experts have raised alarms over what they
describe as a dangerous and organised pattern of land misuse
and waste concealment. Vaishali Rana, an environmental activist
working on Aravalli conservation, called the practice of covering
untreated waste with soil “a dangerous deception.” “You can hide
waste under layers of soil, but you can’t bury the environmental
damage. This contaminates groundwater, weakens the soil, and
creates long-term health risks for entire communities. It's like
laying the foundation for a ticking time bomb,” she said.

Advertiserment
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Vinay Mohan, plant manager at Greentech, one of the two
contractors mentioned above, initially denied knowledge of the
report. However, when HT shared the document with him, he did
not respond to repeated calls or messages.

subh Narayan Mishra, site engineer at Adarsh Bharat Enviro
Private Limited (ABEPL)— the other contractor named in the
report—denied widespread wrongdoing but admitted to a single
site mishap. “Out of the six locations mentioned, only one was
relevant to our operations. There, a few tonnes of plastic waste
got inadvertently mixed with inert waste due to rainfall and
oversight during loading,” he said.

ABEPL, Mishra added, has since terminated the responsible staff
and vendors, launched an internal inquiry, and committed to fully
retrieving and processing the waste at its own cost. “We will
submit photographic and weighment proof of compliance. A
dedicated monitoring team has also been formed to prevent
future lapses,” he said.

Advertisement
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Office of Deputy%%gmlssioné/r, Faridabad

Mini Secretariat, Sector-12, Faridabad
Office Phone:- 0129-2227936, 2226604, Email Id - dcfbd@hry.nic.in

To
. Director General, Mines and Geology Department, Plot No. 9, Sector-22, 1T Park,
Panchkula
2. Commissioncer of Police, Sector 21C, Faridabad.
3. Commissioner, Municipal Corporation, B.K. Chowk, Faridabad
4. Commissioner, Municipal Corporation, Gurugram.
5. DTP (E) Faridabad
No  9964-68/LFA Date:- 20-06-2025
Subject: Unauthorized Earth Excavation and Illegal Dumping of Solid Waste in Dhouj Area,

Faridabad - Immediate Action Requested.

It is brought to your notice that a joint inspection was conducted by officials from the
Mines and Geology Department, Faridabad and the Regional Officer, Ballabgarh Region, Haryana State
Pollution Control Board in the area of Dhouj, Faridabad. During the said inspection, it was observed by
the team that unauthorized excavation of earth and subsequent illegal disposal and burial of solid waste
was observed at the following geographic coordinates:

Site | Geo-coordinates Area
No.

01 |[Lat:28.342857 ° N, Long: 77.203263°E | 2.5 acres approx.

02 Lat:28.343762 ° N, Long: 77.203240 °E - | 2.0 acres approx.

03 Lat: 28.343564 ° N, Long: 77.203266 ° E | 0.5 acres approx.

04 Lat: 28.344410 ° N, Long: 77.203355 °E' ‘17.0 acre approx.

05  |Lat: 28.323424 ° N, Long: 77.221976 °E | 1.0 acre approx.

06 Lat: 28.322465 ° N, Long: 77.222588 °E | 1.5 acres approx.

' _ As per the information provided by the local residents, the excavated sites are being filled
with solid waste, which is allegedly being transported from the Bandhwari landfill site, Gurugram and
later capped with earth. It was also brought to the notice of the inspecting team that one of the

landowners is reportedly planning to establish residential colonies at or around coordinate 28.343762 °
N, 77.203240 ° L,

This matter is of serious concern from both environmental and planning perspectives. In
! ove, you are hereby requested to initiate necessary action against the violators as per the
'Clc"".m provisions of law and take immediate steps to prevent any further illegal excavation of earth,
dumping of solid waste and unauthorized construction activity in the area,

view of the ab

This is for your information and necessary action, please.

Encl :- As above, V

for Deputy Commissioner

e Faridabad

Annexure-'B'

L ———
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RePOl‘t on Joint Inspection Conducted in Dhoy;j Area, Fa

Unauthorized Excavation and lllega| Dumping of
Submitted tg.
Sh. Vikram Singh, 1AS, Deputy Commissionerl Eafid

ridabad Regarding
Solid Waste

abad

and Geology Department,

gional Office Ballabgarh, on
dible information received

A joint inspection was carried out by the officials of the Mines
Faridabad, ang the Haryana State Pollution Control Boar( (HSPCB), Re

20-June-2025 in the area of Dhouj, Faridabad, on account of cre
regarding illegal earth excavation and

visited varjoys sites as indicated through shared geo-
the location details and observations:

[ .
Geo-coordinates
Lat.28.342:857 N, Long: 77.203263 E
Lat:28.343762 ° N, Long: 77.203240°
_\\_
Lat: 28.343564 ° N, Long: 77.203266°F
Lat: 28.344410° N, Long: 77.203355 °
\ =
Lat: 28.323424 N, Long: 77.221976°
. :
06 Lat: 28.322465 ° N, Long:

L\ S
77.222588 °F 1.5 acres
N\

o
Site No,

_
%\W T
. PR Y tk ,rcix\’hh, P.M, Ase
Mines and Geolomeparatment, Farljgbad __HSPCB, Regional Office, Ballabgarh
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ROM
Station louse Ofticer
Police Station Dhauj 1FBD
FO)
Regtonal Olficer, 1SPCB
Ballabhearh Region
s 4. Gy - L fgareR 27-12-25

. . . . -~ . A * Y < A e > ir!
~ubject: Unauthorized Liarth Excavation and Illegal Dumpimg of Solid Wastc

Shaug Area, IFaridabad

AU, F1ATAT o6 HHT A, 1185 reader dated 23.12.25 Unauthorized Farth

~eavation and Hlegal Dumpimg of Solid Waste in Dhauj Arca , [Faridabad =% Vi?-."l
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Dept(. of Mines & Geology Fuvidabud

Annexure-'D'

crai
s

exin
e N NG,
0 Add: Neelam Chowle hehlnd SUEMatn heaneh Near l/&(" """51/}‘
Treasury Oftice, 2™ Floor In ballding of Distelct //ﬂ’ @ ")
Industrlal Center, (NIT-5) Earldabadd "’4 PR J/
I E=matb 1Dz momining M 16l l.com '-/l,,‘”}"s y /
: ' bois -
Memo Nowt- AME/EBD/ o7/ Diledd:- ;q/,:,‘/j,,,,;
" To
'

Additional Conmissioner
Municipal Corporation
IFaridabad

Subjecti-  Regarding joint inspeciion report in compliance to ffon’ble NGT
OA 323 of 2025 vegarding Suo-Motto complaint news item
vegarding illegal dumping of waste in Dhauj Area of Faridabad.

With reference to the subject cited above it is respectfully submitted
thaE as per the direction contained in the joint inspection report the District Mining
Officer was required 1o provide an estimated quantity of solid waste at the site.

_ In this regard it is submitted that solid waste does not fall under the
category of mineral and therefore the Department of Mines and Geology does not
undcrtakcn measurement or assessment of solid waste quantiti es. The mandate of this
dcpartmcn} to minerals and minor minerals only. =~ © i

[t is further submitted that the officer and officials of this department
have neither received any technical training nor posséss past experience in the
measurement or estimation of solid waste and no such exercise has ever been carried
out-by this department in the past. Therefore. this department does not have the
technical expertise or operational mechanism to assess or quantify solid waste.

- Accordir?gly, SI:IIC‘C Ihc.xjnaterial observed at the site pertain to solid
waste this department is not in a position to assess or provide the qu’am,'ty of such
solid waste. The estimation of solid waste fall under the jurisdiction of concemed
local body / competent authority dealing with solid waste management,

This is submitted for your kind information and necessary action please,

1

' P ~
&)
Assistant Mining Bngineer

y inpc o MJ !
2 i . Mu_l_f.;.ian‘(l Gwlc&,}y Department
: © 7 Faridabad / Palwg)

\
" \:
3
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To

Sub:-

Reference:

2

HARYANA STATE POL K%ZCO\TROL BOARD
Ballabgarh Region, Opp. Hew Sector-16A, Faridabad

Email: hspcbrobri@gmail.co comWebsite: www, hc.m,_llgg\_f_lﬂ

The Regional Officer, Gurugram North
Haryana State Pollution Control Board,
Vikas Sadan, Near D.C. Court, Ist F loor, Gurugram.

Secking Action Taken Report regarding unauthorized earth excavation and illegal
dumping of solid waste in Dhouj area, Faridabad — as per NGT Order in OA No.
323/2025 dated 08.07.2025.

Hon’ble National Green Tribunal (NGT), Principal Bench, New Delhi, Order dated 08.07.2025 in
Original Application No. 323/2025.
Office of the Deputy Commissioner, Faridabad, Memo No. 9964-68/LFA dated 20.06.2025.

This is to bring to your attention that the Hon’ble NGT, Principal Bench, New Delhi, in its order

<
1 dated 08.07.2025 in OA No. 323/2025 has taken suo motu cognizance of the environmental violations reported in
the news item titled "Illegal waste dumping leads to environmental fears in Faridabad" published in the Hindustan
Times dated 27.06.2025. The Tribunal has noted serious concerns regarding illegal dmmping of municipal solid
waste and unauthorized earth excavation in the Dhouj area of Faridabad, and has impleaded the Haryana State
Pollution Control Board among other authorities to file a response. The matter pertains to waste being transported
from Bandhwari landfill in Gurugram and dumped at following locations in Ballabgarh Region:
S. No. Geo-coordinates Area
01 Lat:28.342857 N, Long:77.203263 E 2.5 acres approx.
02 Lat:28.343762 N, Long:77.203240 E 2.0 acres approx.
03 Lat:28.343564 N, Long:77.203266 E 0.5 acres approx.
04 Lat:28.344410 N, Long:77.203355 E 1.0 acres approx. |
05 Lat:28.323424 N, Long:77.201976 E 1.0 acres approx.
06 Lat:28.322465 N, Long:77.222588 E 1.5 acres approx.
- .
Pursuant to this, the concerned AEE from this office carried out a follow-up inspection of the aforesaid

sites on 18.08.2025 and found that the waste remains at these locations (Photographs attached), similar to the

condition observed during the initial inspection on 20.06.2025. Further, as per the news article mentioned in the

Hon’ble Tribunal’s order two private contractors were flouting scientific waste treatment norms and secretly

dumping toxic, untreated waste across Faridabad.

In view of the above, it is requested to provide the Action Taken Report (ATR) from your office, in this
regard for reply in the Hon’ble Tribunal.
The next date of hearing in Hon’ble NGT is scheduled for 10.10.2025,

Enclosures: As above

iV
Regm Officer

llabgarh Region

Endst No. HSPCB/BR/2025/ Dated:  /09/2025

A copy of above is forwarded to Member Secretary, HSPCB, C-11, Sector-06, Panchkula for information

et
~ Regtonal Officer

3}llubgﬂrh Region
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 323/2025

(SuoMotu based on News Item titled “Illegal waste dumping leads to
environmental fears in Faridabad”)

19k

Rego. Entry NO.. ovsnsnnas PR
Dated..... ..—m“~
13 AN T -
I, Harish Kumar, Regional Officer, Ballabgarh Region, HSPCB aged

about 39 years do hereby solemnly affirm and state as under:

AFFIDAVIT

1. That in the aforesaid official capacity, | am well conversant with
the facts and circumstances of the case, therefore, I am competent
to swear this affidavit.

2. That | have gone through the contents of accompanying reply which
has been drafted under LRGtions.

Verification: 22 Dcponém

Verified at Faridabad on 13th Day of January, 2026 that the
contents of affidavit are true and correet to my knowledge and on the
basis of information derived from the official record which I believe to
be true and no material fact has been concealed therein.

xrwrw (e cepuhem
sxecutant who N:.S‘mm | m‘g‘\ﬁm
i o
Swimb impaaslor R Mnl&-.."
Notay Pyt
raovt of e
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